Report of the Joint Committee constituted by Hon’ble National Green
Tribunal (NGT), Southern Zone, Chennai in OA No. 24 Of 2017 Filed by Mr.
P.J. Devasia Vs Union of India & Others

1. PREAMBLE

The Hon’ble National Green Tribunal (NGT) in its order dated 16.03.2020 in OA No.
24 of 2017, directed constitution of a Joint Committee to “ascertain the real state of

affairs, we feel it appropriate to appoint a joint committee comprising of

(1) Senior Officer of MOEF & CC, Regional Office, Bangalore
(2) Senior Office of SEIAA, Kerala
(3) Chief Wildlife Warden, Kerala or his nominee and

(4) District Collector, Kannur District

to inspect the area in question and submit a factual report as to whether the quarry is
situated within the prohibited distance of eco sensitive zone and whether clearance is
required from the Standing Committee of National Board of Wildlife before granting
Environment Clearance and whether the quarry is now in operation. If so, whether
they have obtained necessary “consent” from Pollution Control Board and whether the
guarrying activity causes any impact on the nearby forest, including wildlife, as alleged
by the appellant and submit a factual report to this Tribunal, so as to enable this
Tribunal to proceed with the matter. Regional Office of MoOEF & CC, Bangalore will be
nodal agency for coordination and provide logistic for this purpose. The committee is
directed to file the report within a period of two months through e-mail at

ngtszfiling@gmail.com .

2. COMPOSITION OF THE JOINT COMMITTEE

In compliance to the directions of Hon’ble NGT, MOEFCC have also sought additional
experts/ members from other departments recognizing the importance of those
departments for proper assessment of the factual situation like Kerala State Pollution
Control Board (KSPCB); Department of Mining and Geology, Kerala; Chief wildlife


mailto:ngtszfiling@gmail.com

Warden, Karnataka. Based on the above, the following officials were nominated to

serve as Members of the Joint Committee by their respective Departments/ Agencies.

S. No Name and Designation Agency/ Department
1. Dr. Murali Krishna, Scientist-D Nominee, MOEFCC, Regional Office,
— Bengaluru
2 Dr. S. Prabhu, Scientist-C
3 Dr. P.S. Easa, Member SEAC, Kerala Nominee SEIAA, Kerala
4 Smt. A. Shajan, Wildlife Warden, Aralam | Nominee, Chief Wildlife Warden,
Sanctuary Kerala
5 Ms. llakkiya, IAS, Sub-Collector, Kannur
6 Ms. Anu Kumatri, IAS, Sub-Collector, Nominee, District Collector, Kannur
Thalassery
7 Shri.P. Heeralal, CCF, Kodagu
8 Shri. S. Prabhakaran, DCF, Madikeri Nominee, Chief Wildlife Warden,
Karnataka
9 Smt. Anitha Koyan, Environmental Nominee, Kerala State Pollution
Engineer, Kannur Control Board
10 | Shri. V. Divakaran, Senior Geologist Nominee, Department of Mining and
Geology

Fig:1- Joint Committee Inspection of the Project Site on 20.11.2020




3. MANDATE OF THE JOINT COMMITTEE

Hon’ble NGT, Chennai vide its Order dated 16.03.2020, directed the Joint Committee
“to inspect the area in question and submit a factual report as to whether the quarry is
situated within the prohibited distance of eco sensitive zone and whether clearance is
required from the Standing Committee of National Board of Wildlife before granting
Environment Clearance and whether the quarry is now in operation. If so, whether
they have obtained necessary “consent” from Pollution Control Board and whether the
guarrying activity causes any impact on the nearby forest, including wildlife, as alleged

|”

by the appellant and to submit a factual report to the Tribuna

4. BRIEF ABOUT THE PROJECT

The Members noted that, this appeal was filed challenging the Environmental
Clearance (EC) granted by Kerala State Environmental Impact Assessment Authority
(SEIAA) to M/s. Reena Metals vide SEIAA EC dated 17.1.2017 for conducting quarry
operation in Ayyankunnu village, Irritty Block in Kannur District, Kerala which is
presumed to have originated from the five hills Anchukunnu. Ayyankunnu is a hilly
village on the eastern side of Kannur District. The terrain is undulating in nature and
the extreme eastern side has forests, bordering Karnataka State and is a part of the
Western Ghats. The quarry site is alleged to be situated within 2.5 km aerial distance
from the Brahmagiri Wildlife Sanctuary which is declared as Eco-Sensitive Zone (ESZ)
on 26.05.2017 under the Wildlife Protection Act, 1972.

Fig. 2. Quarry Site.



5. STATUTORY CLEARANCES FROM VARIOUS RELEVANT AGENCIES

5.1

ENVIRONMENTAL CLEARANCE FROM SEIAA, KERALA

M/s. Reena Metals have obtained environmental clearance from SEIAA,
Kerala for extraction of building stone in an area of 2.93 ha for a quantity
of 1,14,372 MT/ Annum vide EC No. 210/EC4/221/2014 SEIAA dated
17.01.2017. The validity of the EC is till 16-01-2022 (Copy enclosed as

Annexure-1)

The Joint Committee noted that EC granted by SEIAA, Kerala is valid till
16.01.2022. The Committee also noted that since the total quarry area
was 2.93 ha, it was considered under Category B2 by SEIAA, Kerala and
for B2 Category projects whose total area is less than 5 ha, there is no
requirement of Environmental Impact Assessment (EIA) study or Public
Hearing as per EIA Notification 2006, amended vide Notifications dated
09.09.2013 and 14.08.2018. However, the Committee noted that the
project authorities have conducted an EIA study and the report was
shared with SEIAA, Kerala during the appraisal process and the same
was duly considered by the SEIAA in its 60th meeting held on
27.01.2016.

The Committee also noted that the project authorities have been
regularly submitting the status of compliance of EC conditions to the

Regional Office of the Ministry as per requirement.

Accordingly, the Joint Committee noted that M/s. Reena metals has
a valid EC for conducting quarrying operations for extraction of
building stone materials till 16.01.2022 with an annual capacity of
1,14,372 MT / Annum.



5.2 CONSENT FROM KERALA STATE POLLUTION CONTROL BOARD

M/s. Reena Metals have obtained integrated consent to operate from
Kerala State Pollution Control Board vide letter No. PCB /KNR /ICOR
/918/2018 dated 24.09.2018 for conduct of quarry operations. Copy of
the integrated consent accorded by KSPCB is enclosed as Annexure-2.

The Joint Committee noted that KSPCB has conducted relevant
environmental monitoring studies and all the analyzed parameters were
found to be within stipulated norms. Copy of Monitoring Report of

KSPCB is enclosed as Annexure-3.

Accordingly, the Joint Committee noted that M/s. Reena metals has
a valid Integrated Consent to Operate from KSPCB for conducting

guarrying operations till 31.10.2022.

5.3 EXPLOSIVES LICENSE

The Joint Committee noted that M/s. Reena Metals have obtained
explosive license from Joint Chief Controller of Explosives, South Circle,
Chennai vide letter No. E/SE /KL /22 /1544 (E 63962) dated 19.02.2013
for conduct of quarry operations at Sy.No.179 and the permission is valid
till 31.03.2021. Copy of the explosive license is enclosed as

Annexure-4.

54 PANCHAYAT CLEARANCE

The Joint Committee noted that M/s. Reena Metals have obtained
Clearance from Ayyankunnu Panchayat vide letter No. B2/4435/2019
dated 16.11.2019 for conduct of quarry operations at Sy. No. 179 and
1293 and the clearance accorded by the Ayyankunnu Panchayat is valid
till 15.11.2024. Copy of the Panchayat Clearance obtained is enclosed

as Annexure-5.



5.5 MINING APPROVALS/ PERMITS

= The Joint Committee noted that M/s. Reena Metals have obtained
permits from Department of Mining and Geology vide No 829/2016-
17/9335/M3/2015/DMG dated 18.03.2017 for conduct of quarrying
operations at Sy. No.173 and 1293 for a period of 12 years in an extent
of 2.93 ha from the date of execution of the quarrying lease deed under
the Kerala Minor Mineral Concession Rules, 2015 with an annual
production capacity of 1 lakh MT/ Annum. Copy of the proceedings is

enclosed as Annexure-6.

= The Committee noted that M/s. Reena Metals have executed Lease
Deed with Government of Kerala for undertaking mining operations on
23.03.2017 and ending on 22.03.2029. Copy of the lease deed is

enclosed as Annexure-7.

= The Committee noted that vide letter no. DOC/M-785/2020 dated
25.11.2020, Department of Mining and Geology confirmed that there are
no other working quarries by the lessee and there is no habitation within
1 km of the leased quarry and the nearest habitation is beyond one km

from the leased quarry site. Copy of the letter enclosed as Annexure-8.

= Accordingly, the Joint Committee noted that M/s. Reena metals has
a valid lease deed agreement executed with Government of Kerala
for undertaking quarrying operations till 22.03.2029 and there is no

habitation within 1 km radius from the quarry site.

8. APPROACH ADOPTED BY THE JOINT COMMITTEE

= Based on the Orders of the Hon’ble NGT (SZ), MoEFCC have also sought
additional experts/ members from other departments recognizing the
importance of those departments for proper assessment of the factual

situation like Kerala State Pollution Control Board (KSPCB); Department



of Mining and Geology, Kerala; Chief wildlife Warden, Karnataka. Based
on the above, the officials as mentioned earlier were nominated to serve
as Members of the Joint Committee by their respective departments/

agencies in addition to the departments stipulated by Hon’ble NGT.

Pursuant to receipt of nominations, the Joint Committee initially planned
for a site inspection on 23.06.2020. However, due to the increased
number of COVID-19 cases in Kerala especially in and around the project
site, the visit could not be undertaken. However, a preliminary meeting
was convened through videoconference on 14.08.2020 (Copy of the
minutes of the meeting are enclosed as Annexure-9) and based on
discussions another visit was planned during August 18-19, 2020 and
again on September 14, 2020 which were also had to be postponed due
heavy rains and flooding in the region and also due to non-availability of
public transport apart from the project site to be in containment zone with

several travel restrictions.

As per the discussions held during videoconference, all concerned
agencies have gathered requisite information related to the project based
on available records and digital technologies (google maps) / GPS etc.
were also used and a personal site visit was undertaken on 20.11.2020 to
ascertain the facts in the matter. During the visit, representatives from all
the concerned departments along with other officers and project

authorities were present.



9. KEY ISSUES RAISED IN THE COMPLAINT AND REMARKS OF THE JOINT
COMMITTEE

9.1 Whether the quarry is situated within the prohibited distance of Eco-
Sensitive Zone (ESZ) and whether clearance is required from Standing
Committee of National Board of Wildlife before grant of Environmental

Clearance?

Remarks of the Joint Committee

» As per Ministry’s Gazette Notification S.O. 2731 (E) dated 09.09.2013
(Annexure-10) and S.O. 3977 (E) dated 14.08.2018 (Annexure-11)
General Conditions shall not apply for project or activity of mining of minor
minerals of Category B2 (up to 25 ha of mining lease area) and since in this
instant case, the total mining lease area of M/s. Reena Metals is 2.93 ha,

General Conditions were not applicable.

= As per Letter No. A5: LND:CR-01/2019-20 dated 07.11.2019 from Deputy
Conservator of Forest (Wildlife Division), Madikeri, Karnataka, the quarry
site of M/s. Reena Metals falls outside the Eco-sensitive Zone (ESZ) of
Brahmagiri Wildlife Sanctuary notified by MoEFCC vide Notification vide
OM No. F.No 22-43/2018-1A-1ll dated 08.08.2019 and thus the proposed
area to be quarried falls outside the regulatory limits of Brahmagiri Wildlife
Sanctuary, Karnataka. Copy of the letter from DCF, Madikeri is enclosed as

Annexure-12.

= As per Letter No. A1/1235/20 dated 24.11.2020 from Wildlife Warden,
Aralam Sanctuary, Kerala, the proposed quarry is located at a distance of
11.31 kms and thus falls outside the regulatory limits of Aralam Wildlife
Sanctuary. Copy of the letter from Wildlife Warden, Aralam Wildlife

Sanctuary is enclosed as Annexure-13.

» The inspection report of the Sub-Committee constituted by State

Environmental Assessment Committee (SEAC) visited the quarry site on



17.07.2016 prior to issue of EC also clearly mentions that “inter-state border

is located at a distance of 2.5 kms to the North from the quarry site but

since this is a category B2 project, the requirement of General Conditions is

not applicable” and the same has also been noted in the EC granted by the

SEIAA, Kerala. Copy of the inspection report of the Sub-Committee of
SEAC is enclosed as Annexure-14.

= In view of the above, the Joint Committee opined that approval from
Standing Committee of National Board of Wildlife was not
recommended by SEIAA, Kerala during grant of EC as the alleged
project site was not falling under regulatory limits of Brahmagiri
Wildlife Sanctuary or Aralam Wildlife Sanctuary and further since the
guarry area was only 2.93 ha (B2 Category), inter-state boundary and

General Conditions were also not applicable.

9.2 Whether is Quarry is now in operation? If so, whether they have obtained
necessary consent from Pollution Control Board and whether the quarry
activities cause any impact on the nearby forest including wildlife, as

alleged by the applicant?

Remarks of the Joint Committee

= The Joint Committee on the day of site visit noted that the quarry was in
operation and mining activities were being conducted by the project
proponent. Further, project authorities also confirmed that after obtaining all
relevant approvals like panchayat clearance, explosives license,
environmental clearance, integrated consent to operate and mining
approvals from respective departments, they are undertaking mining

activities.

= Based on examination of records, the Joint Committee noted that M/s.
Reena Metals have obtained integrated consent to operate from Kerala
State Pollution Control Board vide letter No. PCB/KNR/ICOR/918/2018
dated 24.09.2018 and the consent is valid up to 31.10.2022.

9



= The Joint Committee based on verification of several records made
available by various agencies/ departments noted that, this quarry site is
not falling within the regulatory limits of Brahmagiri Wildlife Sanctuary,
Karnataka or Aralam Wildlife Sanctuary, Kerala even though situated within

10 kms of inter-state boundary.

= As per the letter No. DCKNR/7049/2020/DM6 dated 27.11.2020, the Joint
Committee noted that “as per the Disaster management Plan of Kannur, the
whole Panchayat of Ayyankunnu comes under earthquake zone IV and
landslide and soil erosion are common in this area”. As per the geo-
coordinates of the quarry, it is found that a part of quarry belongs to
medium hazardous zone and rest of the quarrying area does not belong to
hazardous area prescribed in the hazardous zone mapping of KSDMA.
Copy of the Letter received from District Collector, Kannur is enclosed as
Annexure-15. As per the hazardous zonation maps made available, the
Joint Committee noted that the quarry site does not fall in any category of
hazardous zone and relevant photographs of zonation maps are enclosed

as Annexure-16.
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Google Earth

Fig.3 & 4 :- Location of Quarry site outside Hazardous Zone.

» Further, it was also noted that there is no habitation within 1 km radius from
the quarry site and only a part of the quarry belonging to medium
hazardous zone and most of the quarry area does not belong to hazardous
area prescribed in the hazardous zone mapping of Kerala State Disaster
Management Authority and the as per records of the Revenue Department

guarry is located at 351m away from the high hazard zone.

* In view of the above, the Joint Committee is of the view that the
alleged quarry site is not located in the hazardous zone and as per
mapping the minimum distance from the medium hazard zone area to
the quarry is 41m whereas the maximum distance from the hazardous
zone from the quarry is 276m and the quarry is 351m away from high
hazard zone and accordingly there is no substantial impact on nearby

forest area or habitation including wildlife.
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10. CONCLUSION AND FINAL REMARKS

The Joint Committee constituted by Hon'ble NGT (SZ), Chennai after

verification of available records and based on the assessment undertaken during

physical inspection, conclude the following:

*k*x

A. M/s. Reena Metals have a valid Environmental Clearance for conducting

guarrying operations for extraction of building stone materials till 16.01.2022.

. Project authorities have a valid Integrated Consent to Operate from KSPCB for

conducting quarrying operations till 31.10.2022 and on the day of Joint

Committee visit quarry was in operation.

. Project authorities have obtained clearance from Ayyankunnu Panchayat and is

valid till 15.11.2024

. Project authorities have obtained explosive license from Joint Chief Controller

of Explosives, South Circle, Chennai for conduct of quarry operations and the
permission is valid till 31.03.2021.

. Project authorities have obtained permission from Department of Mining and

Geology through execution of a Lease Deed with Government of Kerala till
22.03.2029.

. The quarry site is not falling within the regulatory limits of Brahmagiri Wildlife

Sanctuary, Karnataka or Aralam Wildlife Sanctuary, Kerala and hence no
clearance from Standing Committee of National Board for Wildlife required prior
to issue of EC. Further, this is a Category B2 Project for which general

conditions and inter-state boundary are also not applicable.

. There is no habitation within 1 km radius from the quarry site and it is not

located in the hazardous zone and as per mapping the minimum distance from
the medium hazard zone area to the quarry is 41m whereas the maximum
distance from the hazardous zone from the quarry is 276m and the quarry is
351m away from high hazard zone and accordingly there is no substantial

impact on nearby forest area or habitation including wildlife.

12
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Annexure -1

Validity expires on 16/01/2022

ey wad

Proceedings of the State Environment Impact Assessment Authority

Kerala
Present: Prof. (Dr.) K.P. Joy, Chairman, Dr. J. Subhashini Member; Sri. V.S. Senthil, 1.A.S;
Member Secretary.

Sub: - SEIAA- Environmental clearance for the quarry project in Survey No 179 &1293 at
Ayyankunnu Village, Iritty Taluk, Kannur District, Kerala by M/s Reena Metals —
E.C. Granted- Orders issued.

STATE ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY

No. 210/EC4/221/2014/SEIAA Dated, Thiravananthapuram 17/01/2017

Read:- 1. Application dated 08/11/2013 submitted by Sri.K.C.James authorized
signatory of M/s.Reena Metals.

2. Minutes ot;gk;e meeting of 25" SEAC held on 14/15-02/2014

3.. Minutes of the meeting of 26" SEAC held on 20/21-03/2014.

4. Minutes of the: meetmg of 35%_SELAA held on 09/04/2015

5. Minutés of the meeting o on 16/17-6-2016.

6. Minutes of the meeting f “hld on 28/29-06/ 2016

7. Minutes of the meeting 28/29-07/2016

8. Minutes of the meeting 11/08/2016

9. Minutes ofthc meeting AA held on 27/10/2016

Environmental Clearance No. 11 /2017

Sri.K.C.James, authorized signatory of M/s.Reena Metals submitted an application
dated 8/11/2013, for Environmental Clearance for quarry project for an area of 4.9215 ha at
Sy.Nos. 179, 180 & 1293 at Ayyankunnu Village, Iritty Block, Kannur Kerala for the
purpose of extraction of minor minerals. The proposal was considered in the 25™ SEAC
meeting held on 14™ and 15" February 2014 as agenda item no. 25.13. Despite intimation
from the Secretariat of SEAC/SEIAA, the proponent failed to circulate the proposal to the
members of SEAC without which the evaluation of the same was not possible. Further it was
found that the environmental consultant has not produced valid authorization from the EIA
co-ordinator to make a presentation before the Committee on his behalf. Hence the item was
deferred to be considered in the next meeting and the proponent was intimated the same. In
the meantime, the proponent has informed that he will not be present during appraisal of the



project scheduled for 26" Meeting held on 21% March 2014 as they are planning to submit the %52
revised proposal shortly as per the latest requirements and guidelines of SEIAA. Other

details as follows:

1. Project details

1. File No. 210/EC4/221/2014/SEIAA §
2. Name /Title of the project Reena Metals — 2.9350 Ha ?
Reena Metals,
MT-89-S, Highway Arcade, ‘
A Name and address of project propounent. 2 Kannur, Kerala 670002 i
| Telephone : 0497-2701728 ‘
| Email : reenairitty@rediffmail.com |
4, Owner of the land - | Reena Metals & Baby Balakrishnan
S.NO: 179, 1293
Village : Ayyahkunnu
5. Survey No. District/Taluk/ and Village etc. Taluk : Thalassery
District : Iritty
STATE: KERALA
Own land for:Lease
| Already Quarry Permit for 50 cents —
6 Nature of the proposal — lease or permiit with Y 4 Bulldmg ‘stone issued :
' evidence. e | No.167/2011-12/MM/GS/DCC/M- |
3187/2011 , Dated 1/08/2011 and
renewed time to time. J
v S 8/11/2013 file no |
7. Date of sgsin;ssmn of Application : (210/SEIAA/KL/221/2014) .
_ Mine Plan approval for sy.nos. 179,
8. ..Bnef descnptmﬁ%f t}u? pro}su s L ;299335: Of(;_;:?fl ?;Ei z:g;;%:n
E _' o K.C. James, submntul wuh EIErf[wP N
9. Demls Of Authon%fé Slgﬁato{{";ﬁd ﬁddreggfor | Mr. K.C. James Managing partner
con'espondence é@g el R Yo
: . 1. Land Details
10. a) Extent Qf atea in hectares 2.9350 Ha in Iritty, Kannur.
b) Is the property forest land/Govt. lJand/own Private Patta Land , Land use — Dry
11.
land/patta land Rocky area.
= : ; -
12. ¢) Quantity of top soil/over burden produced and E;:?;jf:ﬁg;?‘ﬁﬁi:ﬁ_i::d
managed - . x
in slopes
12°03714.97"N to 12°03°12.28”N
13. d) Latitude and Longitude ‘ 75°45°13.32”E to
{ 75°45°09.61”E _
. | The area is roughly square in shape 1
14. ¢) Topography of land and elevation with major dimension along the north
| south direction. Major dimension of |




the area is about 270 and with minor '|
dimension about 260m. Bench Mark |
; of the area is at Boundary pillar |
aumber 02 and is 122MSL. Overall 'i
slope of the area is from north west to |
south with lowest point near the 2
southern boundary (120MSL) while
highest level is towards north western
boundary. The lowest contour in the
area is 120 MSL while highest
contour in the area is 152 MSL.
Contour lines are drawn at an interval
of 02m. There is slope in the southern
= side of the arca and specific drainage
patiem is observed in the north west
to south. However nommal flow of
surface “Wwatét during monsoon IS
from north:west to south.

e —————————
i
xo;@g«
i

=~

i

l Eastern part is easily accessible .
\ area and will be worked for |

; exploitation of stones during the
plan period. The gouthern portion '

does have basalt rock beneath

and that can be exploited in later
stage. There is network of road in
the area to connect these various

G

features and the main road

outside the lease _
| The granite rock occurs in a sloping_i
terrain with the RL in the range of |
+120m AMSL to +150m AMSL i
Z+Noping from North West to South East |

N\irface and contour Maps) |

15.

2 site is stable and no erosions
rel N@distisbance /i Sfen. Monsoon could create i
resulting in soil erosion, subsid RemasarghdAemporary erosion. Green belt l
drainage. ' suggested. — Plate No. 8 and 9 of l
| Mine plan |
I : . il | Existing 7m road ata distance of =]
17 h) Accessroad to the site width and condition 100m I.

The mining plan is prepared in such\T1
way that there is no adverse effect
due to proposed project.

Overburden relay and green belt at
" | end of mine or please refer EMP and
\ Conceptual plan — Plate No. 6

| (RQP Plates)

| 16.

i) Will there be any adverse impact on the

18. L= 2 !
J aesthetics of the proposal site




t
.
L

%

L

III. Mining details q “
19. a) Minimum and Maximum height of excavation. RQI,) — Geological plan (Working pit. |
gections 4 — 4a)
. . 12 years (Conceptual Plan and
20. b) Life of mine perosed. Progressive mine closure plan 67)
21. | c) Underground mining if any proposed No
22, d) Method of Mining Semi-Mechanized open-cast mining
23. | ¢) Distance from the adjacent quarry Quarry within 500m
24, | f) Cluster condition if any Our own quarry within 500m
25. g) Has “No cluster certificate” submitted? Not applicable ‘
2. | h) Distance from nearby habitation More than 2 km * Ayanklun
Village”
27. | i) Distance from nearby forest, if applicable \ More than 1 Km __’_]
23 j) Distance from protected area, Wildlife | Aralam Wild htc Sanctuary” more
s Sanctuary, National Park etc. | than 10 Km
o k) Distance from nearby streams/rivers/National | Vﬁ}apa“fanam River* I ;{3 e j
Highway and Roads __
20. 1) Is ESA applicable? If so distance ﬁ‘em ESA «10 K E S. A
lirnit R
31, m) Has approved mining plan, prepared ‘oy RQP ”ﬁg;;; Submi.te  with Cestificate |
submitted? L e
32. n) Capacity of pmductmn m TPA 1,14,372 TPA
k- 1 - Semi-Mechanized open cast mining B
33. | o) kN
r N IV D‘mof I’raject cost
34, | a) Land cos; - 40 Lakh
55| b) Plant and Mashinery eilae i
36. | o) Total Cost 198 Lakh ) ]
37 ‘V Financial Statement mcludmg fundmg Bank Loan and capital investment of
"~ |, source an details of msur;thcc etc. partners. All equipment are insurred
o T Air Pollution | 1.5 Lakh
\ Water 0.75 Lakh
Pollution
S Greenbelt | 2 Lakh
development
Pollution 345
38. Management Plan Monitoring Lakh/Annum
Fire fighting | 1.5 Lakh
Occupational | 0.75 Lakh
Health and >
safety I
Reclamation | 0.75 Lakh
. of mined area i Ii
19, VI.  Whether Environment Management Plan or Cipnlglhizuaiﬁtosf; alfhl:gs o !

Eco restoratmn Plan satisfactory?

Operation and Maintenance cost is

AT
-



| allocated in PFR.

VIL. Does it suggest mitigation measures for o
each activity |

41. VIII. If Pre-Feasibility Report (PFR) satisfactory Yes with Mine Plan
Not applicable as the area
2.9350 Ha which is <5 Ha. (B2)
Not Applicable

{42, |IX. Does it need public hearing

43, X. Details of litigation and Court verdict if any |

| X - ; = No petiti
|44, | XL  Details of public complaint, if any SPStRIDNS

45, XII. Details of statutory sanction required Approved mine plan for 2.9 Ha
46. "XJII.If CRZ recommendation applicable? Not App licable
PART B ..
Environment Impact Assessment and Mitigation Me'
Impact on water .
47. | a) Details of water requirement per day in KLD 11 KLD
48, b) Water source/sources. Bore wells or tankers

49. | c¢) Expected water use per day in KLD .. 11 KLD
Det t t fr
50, d) Details of water requirements me o‘?ig water- Water Recharge Pits
harvesting, .
) What t
51, e) at are the impact of the prc)posal on thc No effect

ground water?

f) How much of the water requirement can be
52, met from the recycling of treated waste water?
(Facilities

Water Recharge Pits could

T | enhance site use, i
for liquid waste treatment) : | §
o ]

2, No waste water generated but  Air |

g) Whatisth
53. - waste Water.'fge_nerated from the
*activities?

54. h)
n Programmes
; '
55 a) . Will the project involve extensive clearing or | No, project proposed on dry and ;

modifica ion of vegetation (Provide details) exposed rocky land |

b) What ate the measures proposed to minimize
56. the likely impact on vegetation (details of Afforestations (EMP — RQP)
proposal for tree plantation/ landscaping)

There is no displacement of fauna

¢) Isthere any displacement of fauna — both from site.
terrestrial and aquatic. — If so what are the Also there are no rare/ endangered
57. mitigation measures ? species at site.
d) Presence of any endangered species or red
listed category (in detail) Green belt and Afforestation ( EMP-

§io
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Impact on Air Environment |

e Sprinkling of water — Dust
Control

; bel
58 a) What are the mitigation measures on ! 5 Green. =l i
i generation of dust, smoke and air quality * Pollution Control equipment

e Personal Protective
Equipment for labor -- EHS / |
OHS

50, b) ]?etalls of internal traffic management of the Sife M gerisiifained
e o) RS SN yau e
e  Sophisticated Machinery
¢) Details of noise from traffic, machines and ¢ Clean development
60. - . e - mechanism _
vibrator and mitigation measures . .
° 18t control :
eTFPE i |
d) Impact of DG sets and other equipments on : ' .
. e y 3 . ®  Acoustic enclosures to
, noise and vibration and ambient air quality .
| 61. . . et o control noise
| around the project site and mitigation | Y
{ s (CDM .
measures | . :
_ Monitoring Budget presented in |
62. e) Air quality monitoring in detail PER; v i
|
N Energy Conservation ;‘
]r 63. a) Details of pf)i\ig;er:requireméhg and source of b, 4 No power supply .
supply. ' ol ISR .
' Non conventional f
b) Details of renewable energy (non — on conventional source of energy
64. L | not used.
conventional) used. :
- | Risk Management
“%gw ® Access to hospitals provided
a) e Accident escalation to '
lgs. [ management available at site.
' e Vehicles for labor pick up
and drop available.

e Safety at site maintained for -
access control area cordoned |
and fancily proposed . ;

®» Magazine area has danger

b) Are proposals for fencing around the quarmry marking, .
. e Annexure No. ( Magazine
satisfactory? — &
66. ¢) Storage of explosives/hazardous substance in . ]
detail o Bilasters license :Licence
et _ No: /E/SC/KL/22/1549
d) Facility for solid waste management (E63962), Dated 09.09.201 |
(Annexure — 8). i

e TIncinerator and Safety tank
available at residence area
of workers.
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| i |
i |
Socio Economic Impacts
3 i ject = k= |
a) Will the PII'O_]CC‘ cause adverse effect.s. on loca E Moy Adverse effécts foreseen. The .
communities disturbance to sacred sites or | ,
ol ther cultural val What are the safe guards | company has a CSR Policy. 2% of
values. Wh 5 i . -
i L e | Profit contribution towards CSR.
proposed? _ -
|
' ' s Local labour will be
hired.and local purchase
= i will be made thus |
i ! cconomical status of local |
. - populace upgraded.
%) Will the proposal result in any changes to the | .
_ p . [ & Schools can receive CSR
68, demographic structure of local population. If e
; ) - contribution.
so, provide details. B
e CSR contribution to PHC
will help sanitation .
e CSR contribution
toPanchayat and professiona
taxes will be used as overall
development. Of local area.
" ; | Common CSR Activities already
P ~ || carried out 3
69. c) Are Tche CSR proposals satisfactory. Give “SiNo | Particulars | Amount o
deils g8 | Rs.in lakbs ||
1 | CSR ] 2.5 Lakhs ||
| ||
i _ L | 10 local labor
70 d) What are-%h:;‘ pro_j_céts benefits in terms of | Indirect : Drivers and supported
' . ‘employment potential? ' | activities : 20 staff
L, ' fﬁl«:\—‘) ES T 1
- V8> N
2 Despite intimation from the Seq SEAC

absent for presentation in the 26
20® and 21 Marc
delisted by the Committee. =

On 4.11.2014 the proponent submitted a letter saying that they have changed their
consultant from Vishonteck Consultancy Services, Bhuvaneswar to Hubert Enviro
Care Systems Pvt.Ltd., Chennai and also submitted the proof of documents of
NABET accreditation.

The proposal was placed in the 35% meeting of SEIAA held on 9-4-2015. SEIAA\
decided that engaging consultant is not the concern of the Authority. If the revised
proposal as per rules with mining plan as approved by the competent authority is not
produced within two months, the application may be rejected. SEIAA has intimated to
the applicant vide letter no 210/EC2/221/2014 dated 13-4-2015 to submit the
clarifications sought by 35" SEIAA.

=



The proponent has submitted letter of intent and Approved Mining Plan as per i;

KMMCR-2015. While scrutinizing the Mining Plan and letter of intent, it was found
that the total area of quarry project, Sy.Nos and Taluk are changed to 2.9350 ha
falling in Sy Nos.179 and 1293 at Ayyankunnu Village, Iritty Taluk, Kannur
District. According to the Mining Plan, the proponent has submitted revised Form1,
PFR and EMP. The proposal was placed in the 570 meeting of SEAC held on
16/17-6-2016. The Committee deferred the item for presentation in the next meeting,

The proposal was again considered in the 58 Meeting of SEAC, held on 28-29"
June, 2016. The proponent admitted that the quarry is in operational phase based on
quarry permit. There could be a possible violation. The Committee decided to defer
the item for field visit. The proponent agreed to spend Rs 6 lakhs per year towards
community welfare activities for a- period of next 5 ‘years and also agreed to
implement schemes in consultation with the local body.

Field visit to the Quarry project site of M/s Reena Metal__s_ n Ayyankﬁﬁnu Village,

Iritty Taluk, Kannur District, Kerala was carried out on 17.07.2016 by the sub-committee of
SEAC, Kerala, comprising Dr. P S Harikumar, Dr. K M Khaleel and Sri. John Mathai. The
Proponent along with his team was present at the site at the time of site visit.

“The project is located at abows 5 km east of Kuttupuzha with approach
from Anapanthi on the Iritiy- Firgipet road. The interstate boundary is
focated abour 2.5 km to the north, Since the project falls under B2
category.general conditions are not applicable and hence the condition
of interstate bom_?rfw}' is not considered.  The area falls on the western
sloping segment of Ayyankunnu, . The present application is for an area

af 2.9 ha out of a total area of about 16 ha. The exact shape and

%

ﬁou&&‘m?ggf the proposed area to be quarried was not clear to the sub-

commz'rtééiuﬁixé it was no:ggé}'ear[y.demarcared with boundary pillars and
1 £
of:

i the area is mostly cleared. Few
§ longer dwelling units.”’
jollowing aspects may be considered

® Map showing all lands in possession and the proposed quarry lease
area within this land. Boundary pillars to be erected in the proposed
quarry area, fenced and reported. The GPS coordinates of the

boundary pillars also 16 be given. 5
o The certificate that the proposed quarry area is not assigned for any
special purposes.
. Top soil and Over burden should ke stored in the designated place only

and provided with protective support walls. The OB stored adjacent to
a seasonal stream on the southern side need proper nmanggernent
without entering into the stream.

o A catch water drain to be provided all along the lowest part and



channelized into a RWH structure to be created on the lower slope.

o Assurance that green belt will be provided around the periphery.
A separate plot should be set apart for preserving rare plants in the
vicinity.

o The CSR activity needs revision as suggested in the meeting.

The proponent submitted the clarifications on 05.08.2016.

The proposal was considered in the 61"Meeting of SEAC held on 11" August 2016.
The Committee after examining the mining plan, prefeasibility report, Field
Inspection Report and the other documents and details provided by the proponent
decided to recommended for issuance of EC subject to the general conditions in
addition to the following specific conditions that:

. The approach road should be widened to satisfy local body Tules
. Top soil and Over burden should be stored in the designated place only and provided

with protective support walls. The OB stored adjacent to a seasonal stream on the
southern side need proper management without it entering into the stream.

. A catch water drain to be provided all along the lowest part;-and channelized into a

RWH structure to be created on the lower slope.

4. Assurance that green belt will-be provided around the perlphery
. A separate plot should be se“t apdrt for preserving rare plants in the vicinity.

The proponent agreed to spend 6 lakhs/ annum towards community welfare activities

for a period of-next 5 years and also agreed to implement schemes in consultation' with the

local body.

i

SEIAA in its 60™ meeting held on !
recommendation and to issue Envi
quarrying shall be started only after fyflf Y
pre mining conditions, and complia *:
body ﬂ

proposed Quarry pI‘OJeLt in survey No 3E
Ayyankunnu Village, Iritty Taluk , Kannur Dzst:nct - subject to the specific comhtzom
stipulated in para 6&7, all the environmental impact mitigation and management
measures undertaken by the project proponent in the Form I and other documents
submitted to SEIAA , the mitigation measures proposed in the table in para 1 above.

The assurances and clarifications given by the proponent will be deemed to be a part
of these proceedings as if incorporated herein. Also the general conditions for projects
stipulated for mining, appended hereto will be applicable and have to be strictly
adhered to.

The clearance issued will also be subject to full and effective implementation of all
the undertakings given in the application form, mitigation measures as assured in the
Environment Management Plan and the mining features including progressive mine
closure plan as submitted with the application and relied on for grant of this clearance.
The above undertakings and the conditions and undertakings in chapter 4 of Mining

=



10.

5 . To

11

il

iv.

plan (Mining), Chapter 11 (EMP) of the Mining Plan and Chapter 5 of Mining plan
(Blasting) and the entire Progressive Mine Closure Plan as submitted will be deemed Q;\
to be part of these proceedings as conditions as undertaken by the proponent, as if
incorporated herein.
Validity shall be five years subject to inspection by SEIAA on annual basis and
compliance of the conditions, subject to earlier review of E.C in case of violation or
non-compliance of conditions or genuine complaints from residents within the
security area of the quarry. Environmental Clearance is therefore granted to the quarry
project of Mr.K.C.James Managing Partner of Reena Metals, TIritty Block,
Angadikadavu,P.O., Ayyankunnu Village, Iritty Tehsil , Kannur District, Sy.No.179 & 1293
of 2.9350 hectares subject to specific condition in para 6 & 7 above and addition the
general conditions annexed hereto. -
Compliance of the conditions herein will be monitored by the Authority or its agencies
and also by the regional office of the Ministry of envz?rohmenf,_;?c forests, Govt. of
India, Bangalore. £
Necessary assistance for entry and nspection should bé provided by the project
proponent and those who are engaged or entrusted by him to the staff for
inspection or monitoring. e
Instances of Vit:}latim),.,éf any shall be reported to:the Distﬁéfdollector, Kannur to
take legal action under the Environment (Protéctio ﬁfgﬁ,gﬁ 1986.
The given address for i;grresp{azldclice with the authorised signatory of the project
is  Mr.K.C.James Man4ging Partner of - M/s Reena Metals, MT-89-S, Highway
. Arcade, Thana; Kannur, Kerala— 670 002; . ~
Clearance is therefore granted to'the quarry project of Sy. No. 179 & 1293 of
Mr.K.C.James, Managing Partner, Reena Metals, MT-89-S Highway Arcade,
Kannur -2 subject to specific condition in para 6&7 above in addition to the

Sd/-
V.S. SENTHIL, L.A.S.,
Member Secretary (SEIAA)

Mr K.C.James,

M/s Reena Metals,

MT-89-S,

Highway Arcade, Thana, Kannur,
Kerala — 670 002.
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Copy to

1.

10.

00 NG U AW

MoEF Regional Office, Southern Zone, Kendriya Sadan, 4" Floor, E& F Wing, II block,

Koramangala, Bangalore-560034.
. Additional Chief Secretary to Government, Environment Department.
. The District Collector, Kannur

The Director, Mining and Geology Department, Kesavadasapuram, Thiruvananthapuram-4
The Secretary, Ayyankunnu Panchayat, Iritty, Angadikadavu.P.O, Kannur- 670 706

Chairman, SEIAA

E.C File
Stock File
Website

Of/C.

Farwarded/By Order

‘)\ =S ok O BA

AdministratortSEIARE 7745

oo
SLELL 2 L
Admministralor
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10.
1.
12.
13.

14.
15,

16.
17.
18.
19.
20.
21.
D0
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26.

27!

28.

29.

GENERAL CONDITIONS (for mining projects)

Rain Water Harvesting facility should be installed as per the prevailing provisions of KMBR /

KPBR, unless otherwise specified.

Environment Monitoring Cell as agreed under the affidavit filed by the proponent should be

formed and made functional.

Suitable avenue trees should be planted along either side of the tarred road and open parking

areas, if any, including of approach road and internal roads.

Maximum possible solar energy generation and utilization shall be ensured as an essential part of

the project.

Sprinklers shall be installed and used in the project site to contain dust emissions.

Eco-restoration including the mine closure plan shall be done at the own cost of the project

proponent.

At least 10 percent out of the total excavated pit area should be retained as water storage areas

and the remaining area should be reclaimed with stacked dumping and overburden and planted

with indigenous plant species that are eco-friendly, if no other specific condition on reclamation

of pit is stipulated in the E.C.

Corporate Social Responsibility (CSR) agreed upon by the proponent should be implemented

The lease area shall be fenced off with barbed wires to a minimum height of 4ft around, before

starting of mining. All the boundary indicators (boards, stores, markings, etc) shall be protected at

all times and shall be conspicuous.

Warning alarms indicating the time of blasting (to be done at specitic timings) has to be arranged

as per stipulations of Explosive Department.

Control measures on noise and vibration prescribed by KSPCB should be implemented.

Quarrying activities should be limited to dgy time as per KSPCB guidelines/specific conditions.

Blasting should be done in a controlEd aiangiTas specified by the regulations of Explosives

Department or any other concerned/Agency = SN

A licensed person should supervisti igbl: i operdtions.

Access roads to the quarry sha = 0 c(&}é@ dust emissions that may arise during

transportation of materials. el =)
o

EL23 7
k@é giﬁ’fhm’,ﬁie :

Overburden materials should be in ¥

per mine closure plan / specific cond? ﬁ?gﬁ”’“g“"i,‘,/

Height of benches should not exceed 5 Tr=mdav1dith should not be less than 5 m, if there is no
mention is the mining plan/specific condition.

Mats to reduce fly rock blast to a maximum of 10 PPV should be provided.

Maximum depth of mining from general ground level at site'shall not exceed 10m

No mining operations should be carried out at places having a slope greater than 45",

Acoustic enclosures should have been provided to reduce sound amplifications in addition to the
provisions of green belt and hollow brick envelop for crushers so that the noise level is kept
within prescribed standards given by CPCB/KSPCB.

The workers on the site should be provided with the required protective equipment such as ear
muffs, helmet, ete.

Garland drains with clarifiers to be provided in the lower slopes around the core area to
channelize storm water. o

The transportation of minerals should be done in covered trucks to contain dust emissions.

The propoenent should plant trees at least S times of the loss that has been occurred while clearing
the land for the project.

Disposal of spent oil from diesel engines should be as specified under relevant Rules/
Regulations. :

Explosives should be stored in magazines in isolated place specified and approved by the
Explosives Department.

A minimum buffer distance of 100m from the boundary of the quarry to the nearest dwelling unit
or other structures, not being any facility for mining shall be provided.

100 m buffer distance should be maintained from forest boundaries.

te and used for reclamation of mine pit as




30.

31.

32.
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34,

2,

36.

37.

38.

39.

40.

41.

42,

43.
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Consent from Kerala State Pollution Control Board under Water and Air Act{s) shonld
obtained before initiating mining activity.
All other statutory-clearances should be obtained, as applicable, by project proponents from the
respective competent authorities including that for blasting and storage of explosives.

In the case of any change(s) in the scope of the project, extent quantity, process of mining
technology involved or in any way affecting the environmental parameters/impacts as assessed,
based on which only the E.C is issued, the project would require a fresh appraisal by this
Authority, for which the proponentshall apply and get the approval of this Authority.

The Authority reserves the right to add additional safeguard measures subsequently, if found
necessary, and to take action including revoking of the environment clearance under the
provisions of the Environment (Protection) Act, 1986, to ensure effective implementation of the
suggested safeguard measures in a time bound and satisfactory manner.

The stipulations by Statutory Authorities under different Acts and Notifications should be
complied with, including the provisions of Water (Prevention and Control of Pollution) Act,
1974, the Air (Prevention and control of Pollution) act 1981, the Environment (Protection) Act,
1986, the Public Liability (Insurance) Act, 1991 and EIA Notification, 2006,

The project proponent should advertise in at least two local newspapers widely circulated in the
region, one of which (both the advertisement and the newspaper) shall be in the vernacular language
informing that the project has been accorded Environmental Clearance and copies of clearance
letters are available with the State Environment Impact Assessment Authority (SEIAA) office
and may also be seen on the website of the Authority at www.seiaakerala.org. The advertisement
should be made within 10 davs from the date of receipt of the Clearance letter and a conv of the
same signed in all pages should be forwarded to the office of this Authority as confirmation.

A copy of the clearance letter shall be sent by the proponent to concerned Grama Panchayat/
District Panchayat/ Municipality/Corporation/Urban Local Body and also to the Local NGO, if
any, from whom suggestions / representations, if any, were received while processing the
proposal. The Environmental Clearance shall also be put on the website of the company by the
proponent,

The proponent shall submit half yearly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) and
upload the status of compliance of the stipulated EC conditions, including results of monitored
data on their website and shall update the same periodically. Tt shall simultaneously be sent to the
respective Regional Office of MoEF, Govt. of India and also to the State Environment Impact
Assessment Authority (SEIAA) of AC

The details of Environmental
ftx 3 f with green backgroyfig:
than 40.Sign board with extfigg o
the quarry, visible to the pubjic | =
The proponent should providg-iattzed-iffidavi (indicating the number and date of Environmental
Clearance proceedings) that all the¢enititie Q'-;@ lated in the EC shall be scrupulously followed.
No change in mining technology tntkspane working should be made without prior approval of
the SEIAA, No further expansion or modifications in the mine shall be carried out without prior
approval of the SEIAA, as applicable.

The Project proponent shall ensure that no natural water course and/or water resources shall be
obstructed due to any mining operations. Necessary safeguard measures to protect the first order
streams, if any, originating from the mine lease shall be taken.

Monitoring of Ambient Air Quality to be carried out based on the Notification 2009, as amended
from time to time by the Central Pollution Control Board. Water sprinkling should be increased at
places loading and unloading points & transfer point to reduce fugitive emissions.

The top soil, if any, shall temporarily be stored at earmarked site(s) only for the topsoil shall be
used for land reclamation and plantation. The over burden (OB) generated during the mining
operations shall be stacked at earmarked dump site(s) only. The maximum height of the dumps
shall not exceed 8m and width 20m and overall slope of the dumps shall be maintained to 45*
The OB dumps should be scientifically vegetated with suitable native species to prevent erosion
and surface run off. In critical areas, use of geo textiles shall be undertaken for stabilization of the
dump. The entire excavated area shall be backfilled. Monitoring and management of rehabilitated
areas should continue until the vegetation becomes self-sustaining,

¢ prominently displaved in a metallic board of 3
of Times New Roman font of size of not less
undaries shall be depicted at the entrance of
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55,
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56.

57

58.

59.

60.

61.

Caich drains and siltation ponds of appropriate size shall be constructed around the mine
werking, mineral and OB dumps to prevent run off of water and flow of sediments directly into
tke river and other water bodies. The water so collected should be utilized for watering the mine
area, roads, green belt development ete. The drains shall be regularly desilted particularly after
monsoon and maintained properly.

Effective safeguard measures such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of PM,;, and PM, s such as haul Road, loading and
unloading points and transfer points — it shall be enstired that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard.

Fugitive dust emissions from all the sources should be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading and at transfer points should be provided and
properly maintained.

Measures should be taken for control of noise levels below 85 dBA in the work environment.

A separate environmental management cell with suitable qualified personnel should be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
The funds earmarked for environmental protection measures and CSR activate should be kept in
separate account and should not be diverted for other purpose. Year wise expenditure should be
reported to the State Environment Impact Assessment Authority (SELIAA) office.

The Regional Office of MOEF & CC located at Bangalore shall monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the officer (S) of
the Regional Office by furnishing the requisite data/information/monitoring reports.

Any appeal against this Environmental Clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

Concealing the factual data er submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, for non implementation of any of the specific or
thisimplementation of any of the above conditions is not satisfactory. The SEIAA reserves the
right to alter/modify the above conditions or stlpulatc any further condition in the interest of
environment protection.

The abovc condmom shall prevail notw 1‘1}‘)\1‘ wihing to the contrary, in consistent, or

it given by any other authority for the

same proj ect_
This order is valid for a period of 5 y¢
Government of Kerala, whichever is eaillis
The Environmental Clearance will be ;
litigation related to the land or project, in'yy
The mining operation shall be restricted 10
ground water table.
All vehicles used for transportation and within the mines shall have "PUC’ certificate from
authorized pollution taking centre. Washing of all vehicles shall be inside the lease area’
Project proponent should obtain necessary prior permission of the competent authorities for
drawal of requisite quantity of surface water and ground water for the project.
Regular monitoring of flow rates and water quality upstream and downstream of the springs and
perennial nallahs flowing in and around the mine lease arca shall be carried out and reported in
the six monthly reports to SEIAA,
Occupational health surveillance program of the workers should be under taken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

»f mine lease period issued by the

. ,-rdu of the courts in any pending
et nf"‘m% >/
Qﬁ‘g*. gﬁu, water table and it should not intersect
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/KNR/ICO/2408/2011
Date of issue :24/09/2018

INTEGRATED CONSENT TO OPERATE - RENEWAL

Consent No : PCB/KNR/ICO-R/918/2018

Ref : 1.Your online application No0.8097243
2.Consent No. PCB/KNR/ICO-R/569/2015 dated 18.11.2015
3.Consent variation order No. PCB/KNR/ICO-R/2017 dated 10.03.2008

The' Integrated Consent to Operate' issued as per reference above to M/s QUARRY OWNED BY
K.C.JAMESREENA METALSVANIYAPPARATHETTU,CHARAL P.O,IRITTY-670706 is hereby renewed up to
31/10/2022 and issued to M/s QUARRY OWNED BY K.C.JAMES,REENA METALS
VANIYAPPARATHETTU,CHARAL P.O,IRITTY-670706 The consent(s)/ variation order(s) cited under reference
areintegral part of this renewal order and this order is subject to the conditions stipul ated therein and the following
modifications/ additions.

|. GENERAL
S.No. Items Description
1 ANNUAL FEE Rs.7100/-
2 CAPITAL INVESTMENT Rs.34.8 lakhs
3 VALIDITY 31.10.2022
4 FEE REMITTED Rs.35,492/-
II. Stack Details
Stack No. Sour ce of Emission Stack Height above Control
Emission Rate(Nm3/Hr) Ground Level(In| Roof Level(In Equipment
M eters) Meters)
[11. CONDITIONS

1. This consent is renewed subject to the Environmental clearence number:11/2017 Ref
no 210/EC4/221/2014/SEIAA dated 17/01/2017 issued by State Environmental Impact Assesment

Pagel




Authority and letter of intent Number 9335/M 3/2015 dtd,|8/09/2015 from the Mining and Geology
Director,Mining and Geology Directorate, Thiruvananthapuram

2. This consent is valid only when the Environmental Clearanceisvalid

All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

DATE :24/09/2018 SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER

To

Office copy

K.C.JAMES, MANAGING PARTNER, KOOTTANAL HOUSE, VANIYAPPARATHETTU, CHARAL
P.O,IRITTY-670706

1. Thisdigitally signed document islegally valid as per the Information Technology Act 2000
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications’ link in the home page of the Board’ s Online Consent
Management and Monitoring System.

Page2




Annexure-3
Telephone: 0497-2711621

KERALA STATE POLLUTION CONTROL BOARD

K ERAL A

2 DISTRICT OFFICE
- 6™ FLOOR , RUBCO HOUSE , SOUTH BAZAR.
| KANNUR — 670002

Email-kspcbdoknr@gmail.com

Date: 11/09/2020

The following is the Respirable Suspended perticulate Matter (RSPM) observed at the
source as part of air pollution Monitoring Conducted based on Order dated 16/3/2020 in
the Appeal No: 24 of 2017 by the Hon’ble National Green Tribunal (SZ), Chennai.

Permissible
NS(: Date Of Sample Collection Source RS(:’II;II//:‘?I)ue Limit (24H)
(ne/m?)
M/s Reena 4
1 08-09-2020 el 28.7 100
Vaniyapara
Thattu

Environmental Engineer

e

e Kelala Sriy ,
a0 BN
> /?/_ 5
ol
[=




KERAL A

Telephone: 0497-2711621

KERALA STATE POLLUTION CONTROL BOARD
DISTRICT OFFICE

o e o 6™ FLOOR , RUBCO HOUSE , SOUTH BAZAR.
W KANNUR - 670002
Email-kspcbdoknr@gmail.com
Date: 11/09/2020
INTENSITY OF SOUND MEASURED AT M/S REENA METALS,
VANIYAPARA THATTU. KANNUR
ON 08/09/2020
INTENSITY OF SOUND
SL.NO | WORKING CONDITION START TIME | DURATION MEASURED IN Deci
Bell4L Aeq)
1 Ambient Sound 9.00 AM 30 minutes 43.3dB
During working of stone 1 hr 30
2 - crusher and drilling of 10.00 AM . 53.7 dB
: minutes
holes in the quarry .
3 During blasting in quarry | 2.00 PM 1 hr Ominutes | 55.6 dB

®

Environmental Engineer



ISR YRT T £.-3 | LICENCE FORM LE-3 Annexure- 4
(Rrewrea @T#, 2008 A IgEA 4 F AT 1 & IS 3@ W (W) &RT)
(See article 3(a) to (d) of Part 1 of Schedule IV of Explosives Rules, 2008)
(mmwasmwmwm‘r 1,2,3,4,5 a1 T3f 7% faewes a1 vy dela F ot e Rewes —
Licence to possess : (c¢) for pse,exploswes of class 1, 2,3,4,5,6 or 7 in a magazine

H. (Licence No.) : E/SC/KL/22/1544(E63962)
$IF IAT (Annual Fee Rs): 2400/-

1. Licence is hereby granted to

Shri K.C.JAMES,Managing Partner (IfQHBM / Occupier : K.C.James), M/s.Reena Metals, MT-89-S, High Way Ar
Thana, Town/Village - Thana, District-KANNUR, State-Kerala, Pincode - 670002

g8
P AT Iged B S § 4
2. AUy &t wrfeAfd | Status of licensee : Individual 4% .
% i
3. Fgefa fRrafof@a waieEt & v _Rfe= ¥ . possess for use of Nitrate Mixture, S .agggric Detonators,
Licence is valid only for the following purpose. * Ordinary Detonator, - & 3UJ1T &

4. 3918 Aewest & RAefaf@a e, mer 3R #mr & P e )

Licence is valid for the following kinds and quantity of explosives: -- (&) (a)

B 0 o B C 5 St B 1 - T

Sr. No. Name and Description Class & Division Sub-division Quantity at any one time
i Nitrate Mixture 2.0 0 150 Kg.
2 Safety Fuse 6,1 0 2000 Mtrs
3. Electric Detonators 6,3 0 2000 Nos.
L W e SR 7 R CS e S S e o TRRSE
(@) orHl veh Felsy A F TS T arer Rewread 6 A [(Hegede 3@) IR @M 3fT FgI@ & T | 20 times
(b) Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] : " as above.
3. fFeafafa YRy Q@REh @ e aRew gi® el . X@1RAT . (Drawing No.) E/SC/KL/22/1544(E63962)
The licensed premises shall conform to the following drawing(s): . Broicd (Dated) 19/02/2013
IR fAefaf@d ud av Bud &1 The licensed premises are situated at following address:
Survey No. 179 , ATH (Town/Village) : Ayyankunnu (v) Thalassery Taluk qfeT AT (Police Station) : Kannur
3@ (District) KANNUR ST (State) Kerala 0SS (Pincode) 670706
SIHY (Phone) 04972701729 $. A (E-Mail) reenairitty@rediffmail.com $eFg (Fax)

7. yrgafa ofter @ Geafafa gRu siafie &
The licensed premises consist of following facilities.

8 3Tl o - W W U Rewes 3ffrae, 1884 3R 390 e AT Rewles @@, 2004 & suga, ot
IR e orat AR Pafef@a sueEt & e S g 3egew 6 o &)

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed
there under and the conditions, additional conditions and the following Annexures.

S0 A .5 H I H¥ Y@ieT (FuE, sieaior gadh 3R s Rawor R we gl
: Drawings (showing site, constructional and other details) as stated in serial No. 5 above.
2. AR WY R FEATATRE 56 Igefa @ ot ik wfaRkfe e

Conditions and Additional Conditions of this licence signed by the licensing authority.
3. @I USU DE-2 | Distance Form DE-2.

% o el T 31 A 2017 e RARATT WNI  This licence shall remain valid till 31st day of March 2017.

I Il 3RRATe a1 sed de RRa Fat ar g va o 4% iy RiEe de-vid she aur suaftia sw

FIAf@ fr wat w1 JfpAT wA A1 AR IgeE TR Ao A1 3ER o 3uag # R Rewer & e A¢ aw e
W AT a1 ufdga & ST qehel ¥, Ste g @y,

This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as
set forth under Set VIII, wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the
description shown in the plans*and Annexure attached hereto.

: Type- C Magazine.Masonry construction

Sd/-
AT | The Date - 19/02/2013 'a“giﬁ AT AFRIEH AFTH | Joint Chief Controller of Explosives

South Circle, Chennai

Amendments : =
e Amendment in Drawings/Facilities/Premises dated : 24/05/2013
o Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 24/05/2013

o Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 05/11/2013

% Co iR s enedoreed Foe Mﬂv@é\\,m/,




FdNAoT & gBihd & T T

Space for Endorsement of Renewal

Ao I AN TR & alE Fgeaa TR & AR IR e
Date of Renewal Date of Expiry Signatur% of\li%ensing authority and stamp
A :
30/03/2017 31/03/2021 Dy. Chief Contoll¥F of Exptostves, Brnakulam

-

V3.3 1., [

. C. C & emakutam
Pl Aaraeh : REpedt B Tdd G A T A S gear R & srde iR Gifts sy e

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.
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08RIMVMBM MNMUB : B2/4435/2019 ©1Q@m:16/11/2019

@RYYMBL3M) (NID Al O (@3 MltM3o 1994 6121 GBI AIEDUIW DT B
@Q)63(1994 LI 13)232, 233, 234,254 )M QUBIIBSlo @RED ESBMISS 2lS6ERS)0
@PMIMIE12)] M@BBIM
oﬂo.ﬂ?so%e,ua,mémcmoq»smcra,cr\)ocoo@amcra,mgg CaVAIM63B U
ag) MBIV MGIB)aM HeITvmas

- - - -

6., &2 o,

0RIMMMIQIOS Gal®)o BHIQMIGB 6)aNDY,
ca@dnilenmnio 21003(ail.63),a108-670706
MO IMO OB Gal@d)o Ol Q@I
MUORIMIANRo aRelBalo0oms

06LIMBM M3 1WS)ss MNIGa0ISBOIMYHOUB 9aleWIUT 2] & @em3 elMMo MSEORM@® 107
(alQUBOmMEBRUT

OBSISO07 1608 MM (OGS | rVBEQY Mm@ 179,1293, (B v .

Mmmimo
6LIMMBM oLl 01/04/2019 @}®)@B 31/03/2024 (U6)D
@M@ MmuIa
DVSHH 1 661NN a0l P T
/- 29/03/2019
40000/- 119020102228
14/11/2019
6)6)2IMa3m) V 1)Consent no: PCB/KNR/ICO-R/918/2018! dt.24/09/2018 from Environmental
(Gromgm(a']ceg)g(m@']mo(gﬂ Engineer,Kerala State Pollution Control Board: BHORIDOUUW-31/10/2022 (UED
aNILOIH 1 MOICHHAI 2) License No:E/SC/KL/22/1544(E63962) dt. 19/02/2013 from Dy.Chief Contoller of

all@68B83)6)S (1U0B20U6BRU3 Explosives,Ernakulam; &»9L1901UW1-31/03/2021 (U6

(MMIG, @, HHILIVSNY, 3)N0.829/2016-17/9335/M3/2015/DMG DT. 18/03/2017 From Director of Mining
M@ 1Q @RUWBIRMNIMo ) &Geology, Thiruvananthapuram; d92100UU1-22/03/2029 (16D
4)Cert.No.MR/SZ/0057 dt12/12/2011 from Chairman,Board of Mining
Examinations; oGJOEIOOJ(D']-TS/OZ/ZOZO QUeX©

5)N0.210/EC4/221/2014/SEIAA dt.17/01/2017 of Member Secretary,State
Environmental Impact Assessment Authority, Thiruvananthapuram; 92190 -
16/01/2022 (16)(@

This licence shall be valid for five years only provided all NOC produced shall be
renewed within the stipulated time limit.
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£ERINMBMNY] IO alOWIOM QUAQININGUE  @RMINVD 1CHHNENEMIHAN)

1. GHOB ale@OWWOD ©IZ @d)o G@PRGM OISGIMBS 2ISEBBRRI0 OVENILIHEI0
@M@ 123 (OB |GHOENI@IHION.

2. e®IYI©3 muoeinio @O 12N MLOUMMIDUY B0
Al DUIQODU 15D 1B UBBHI/E) NV (EHSOY ] @R 1dH06)aSIOTM ag

9BBLINMINGBEHHI  al@1BUIWIHNMMIM  OSLIMMIV] G  OIVVHMI0
M@IEHENSM0  @OAUB  BOOUULNSITE OB HERITVABNNY  &BHIeM 1GHNNBMY0
@R dH(M).

3. aB® MUORIOMIOM  HIRIOM T3 6ORINVMBNY  M@3H Q1@ 1HMEND @Y
MUOLIOD  af)2J0NID30  HIEMOMHEN ANWOD eSS B30) BINGD EERIMBNY]
™)@ Gal®lo O0LIMMaVIed  mmMIdlo 963U0NM0  HIMILNMM  6B3@)
@RSWIBALIH (210 1EHONBMIET).

4. ale@O @3 M1Mo @RMNIG0 RIE 2] GUAHALINEM HMIYIT3 MuOLlo MIQIN3

. alos1eloemmlo OMIPIME MIBOMM ald:Ho OO0 “MMBHS] aleIIOT @3

@O 1 1EHOENB@IAIBHIM.
5. @910 Moo al@1MEEBS0 (UL QIR0 VI(HAE:GRINIMHNUS
96MBIHIOD QW 1eno 6)aldMIREMIAIBUAIBHIDCTO) afllwooeno

Q00O M (U188 BHUEMAIBIBGMNERUE DVa,BREMBOUE,  6)aldS]
DYOLIDDOAUINS WOLIY0 BEMRIBIO N WMTY 10 MVYHHBHHENI®IEN).

6. 639G (aluBED] Ao e MB@Io 3S3NH1T3 MuNLlo MO 1ICHEENBMIEN).

7. @O MUORIOMIOHMWEWI al@lMEOD 16MEI , a@OME;eNo BINMD (I1LIEHE®I
MEHHalH60612|SIHEWI £)al@IN alaalQIGNI, AINEBEBREIOS GVNIUYYBBESI
0Q alBIBMOCR) GUIRID ], SMVEHSONHH il @l 1@E MIsno
6)21GQENMIEN).

8. ©ERIMMBMI  a@BeXD0® 6)BSISONEMBQ0  aROUBRBRES  BRB:NIVOTE) 16X
aBOXMI?) BINNR0 GATIAINE al@ITVE@MMBS @O0 MSAOM®o @PNI16S
om0 e AILIMIs88 B 1RR0 (BONIHEDI, MILIIMIGAI, alallalOIGND |,
@OMaNIN10, Dal(BOIBHENRAIQ aBAMS:1RN0 alBIBMOERI @RNI6S LI 1H6)M®
MSQOMHE N0 af)@2]2PIo MIMO] BHS)aldS @B MLl @EOmENBMI6N.

9. LRIV GAMAINATM MUOLIGDMI, al@IMEGDMI @PEMIS) GalBGGMI 986
ABOMI) 630NNal0RN0 ,BRYIBMNRELI0 HBSIMT MBS Daldh@eMNo af)@ajdPIo
MMM BHSIISYIO @O OUCHOENSMIEN).

10. @R 1ODOo @R).2I@ LN EHSHEIOS HSLITVABTY NG)6)2IQIMTIEN).

1. aB6&s N0 OO ENSS @IHE GOINGAI dhlad GEINGDD (UEMEAI ald@al
QAOWIHEEI 988 @INMINIB0  dhajNISo MSEOMM M  OalEIUTHM
MOLIOTN0 al@1MEDDMI0 (AICUBDYD 18638 Al0S 12I0@DMIEYIOM.

12. 50 ©ODG(HIEM O3 HYNNNSS Ao 1HNHEI0 BY M1BEIWIM® aloqy]es HMEBRS)o
903106 1a{1H863HEWI GUOGLD 16 BHBQI Q@3B HBWI 6)6)dHdHI0 0
6121 HBWI 6)alQIM aldSlel.

13. (MUO2AIM@YD) 16)3 GeNIOBWIME  MNoRIMIDo  MRII8ED 2o oW laHlelo
B6UESIGOTEMRMIEN. '

14. 20 MIIQIE3 HSYOLRSS L) GaNISLRBUBHN0 NCIRINMRE:UBLM0 CSIOW]
MVED 30 aBBG6ASIGDEMNRMIEN).

15. MEEIWI® O(@3al(MEBBRBIQ) ald03@V0E, el m)S6E83 1A
MoBR® 123U HNIOEMI N@BHENUIBMI aldS el

16. 6NIOLIGNILI @RMINUGHNIM aldS el

17. @RGAILHUCWISMENIMUY 2] aNIROIHH W18 MNEICHH (6B 6Ll
QISUMNABUB al0eil2l@1eH06mR@moeN).

18. MBSO 56N 12f1@1HNM  AULAUMODHSOS Llo%RIMo OV HKRINMWM  OF
6)21Q6)a]SIMO 10N HIEMMAIBHINMMIGN).
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Annexure-6
PROCEEDINGS OF THE DIRECTOR OF MINING & GEOLOGY

Sub:  Mining & Geology-Mines & Minerals - Minor Minerals — Granite Building Stone — Quarrying
lease to M/s Reena metals, MT-89-S, High Way Arcade, Kannur - 2 (Represented by its
Managing Partner, Shri. K. C. James) — sanctioned— orders — issued.

Ref. 1. Application dated 13/07/2015 from M/s Reena metals, MT-89-S, High Way Arcade,
Kannur — 2 (Represented by its Managing Partner, Shri. K. C. James)
2. Letter No.DOC/M-3626/2015 dtd. 09/09/2015 from the Geologist, District Office, Kannur
3. Pro.order No. 210/EC4/221/2014/SEIAA dtd. 17/01/2017 of State Environment
Impact Assessment Authority, Thiruvananthapuram, Kerala
4. Kerala Minor Mineral Concession Rules, 2015.

[ No. 829/2016-17/9335/M3/2015/DMG Dated, Thiruvananthapuram, 18/03/201 7—|

ORDER

A quarrying lease is granted to M/s Reena Metals, MT-89-S, High Way Arcade,
Kannur - 2 (Represented by its Managing Partner, Shri. K. C. James) to quarry Granite
(Building Stone) over an area of 2.9350 hectares of land comprised in Survey Nos. 1293pt
& 179pt of Ayyankunnu Village, Iritty Taluk, Kannur District for 12 (Twelve) years from
the date of execution of the quarrying lease deed under the Kerala Minor Mineral
Concession Rules, 2015 and as per the survey map issued by the Tahsildar Iritty and the
approved Mining Plan and environmental clearance submitted by the applicant subject to
the under mentioned conditions.

1. Royalty is payable to Government as per Rule 32 of the Kerala Minor Mineral Concession
Rules, 2015 in respect of minor mineral quarried and moved out of the quarry subject to
revision from time to time on the basis of amendments to the schedule | of the said Rules.

2. Dead rent is realizable under 29(1)(d) of the said rules subject to revision from time to time
on the basis of amendments to the schedule Il of the said rules. .
3. Surface rent realizable under 29(1)(e) of the said rules will be equal to the land revenue

assessed by the Revenue Department subject to revision from time to time on the basis of
the land revenue.

4. The lessee shall execute a quarrying lease deed within a period of six months from the date
of this order in form ‘H’ as per Rule 43 of the Kerala Minor Mineral Concession Rules, 2015.
5. The lessee shall also deposit an amount of Rs 10,000/~ (Rupees ten thousand only) per

hectare as security deposit for the observance of the terms and conditions of the lease
before the deed is executed as per rule 42 of the said rules. The lessee shall commence
quarrying operation only after the deed is executed and registered.

6. The quarrying area shall be demarcated and boundary stones fixed at the lessee’s
expenses before execution of the quarrying lease deed.

7. The lessee shall not win and dispose of any type of dimension and decorative stones from
the area over which the quarrying lease has been sanctioned on the strength of this order.

8. The production of Granite (Building Stone) from the area covered under this grant shall be

subject to the quantity specified in the Mining Plan submitted by the lessee and the same is
_restricted to 1,00,000 M.T (One lakh only) per year.

9. (i) The lessee shall erect a notice board in Malayalam at a prominent place with a minimum
size of 1 metre X 1.5 metres in a metallic board near to the entrance of the quarry to the
effect that it shall contain the name and address of the permit holder, mineral concession
number and date, the mineral to extracted, permit number and date and its date of expiry,
quantity of extraction permitted (if applicable). Area of extraction permitted, explosives used
(if any), etc. .

(i) The lessee shall erect a warning board with danger sign regarding operation of the quarry,
100 metres away by the side of the road leading to it.



10. The lessee shall fence the lease area before the commencement of the quarrying operation
for preventing accidents by failing of human beings, animals, vehicles and material into the
quarry. The lessee should take effective preventive measures for the safety of labourers as
well as the general public.

11. The lessee shall leave a distance of 7.5m from the boundaries of adjacent properties
including government puramboke land while carrying out quarrying operations.-

12 The lessee shall not assign, sublet or transfer his lease or any right or interest therein to any

person without previous permission of the Director of Mining & Geology.

13. The lessee shall pay tax related to Revenue Department, if any, as directed by them and
the details should be furnished to the Geologist periodically.

14. The lessee shall operate the quarry in accordance with the condition stipulated in the
environmental clearance and mining plan submitted by them.

15. The lessee shall obtain all other statutory licences/clearances/No Objection Certificates
from other authorities concerned including Explosive licence, consent from Pollution
Control Board and D & O licence from the Local Self Government Department concerned.

16. The lessee shall produce scheme of mining before completion of five years of operation of
the quarry.

17. The lessee shall produce a financial guarantee for Rs.1, 00,000/- (Rupees One lakh only)

as stipulated in rule 62 of KMMC Rules 2015, before execution of lease deed.

18.  The lessee shall pay 10% of the amount of royalty/consolidated royalty as the case may be
paid by him, being the quarry safety fund in addition to the royalty/consolidated royalty, as
per rule 63 of KMMC rules, 2015.

19.  The lessee shall carryout mining operations as per the approved mining plan.

20. The lessee shall renew Environmental Clearance on or before 16-01-2022 for the operation
of the quarry for the remaining period.

21. The quarrying permit granted from the district office, if any, in the area of this quarrying
lease is hereby stands cancelled from the date of this order.

The terms and conditions stated in this order will be subject to such further modifications as
may be made by the State Government from time to time.

Sd/-
T.K. Ramakrishnan

DIRECTOR OF MINING & GEOLOGY (l/c)
To .
\/KReena Metals, MT-89-S, High Way Arcade, Kannur - 2

(Represented by its Managing Partner, Shri. K. C. James)

Copy to:

1. The Director of Mines Safety, v
No.5, 100FT,Road,17" Main, Koramangala 4" Block
Bengaluru, Karataka - 560034
The District Collector, Kannur

The Geologist, District Office, Kannur (BY ORDE
The Tahsildar,Iritty A,\T
Stock File (2), File Copy \%5")

SENIOR SUPERINTENDENT

i g% B




Annexure-7

GcﬁamgogaﬂﬁKERALA C 201463
E FORM H
A  (See Rule 43)
ﬁ- . QUARRYING LEASE
: W E This deed of” lease made on this thej‘gwrd ..... day of

Fw MAD‘C‘H ..... 2017 between the Governor of Kerala (hereinafter
rederred to as the “State Government” which expression shall, where the
context so admits be deemed to include his successors and assigns) of the
0%2 part and Shri. K. C. James, Managing Partner, M/s Reena Metals, MT-89-
S,:High Way Arcade, Kannur - 2, aged 50 years Son of Shri. K. C. Chacko resident
of" Koottanal House, Charal. P. O, Ayyankkunnu Village, Iritty Taluk,
pnnur District (hereinafter called the “lessee/lessees” which expression
shiall where the context so admits, include his/their heirs, executors,
ad’miln_i_strators, representatives and permitted assigns) of the other part.
itnesseth that in consideration of the rents and royalties and
lessee’s/Lessees’ covenants, hereinafter reserved and contained the State
Gfvernment hereby give on lease to the lessee/lessees the land measuring
2.9350 hectares described in the schedule hereunder and delineated on the
plén hereto annexed and therein coloured red (hereinafter called the “said
lands™) to hold the same for a period of Twelve (12) years commencing
frém the.%.?’.:...‘?..?.‘...%.?.t..:f...and ending on the22: ° 24
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purposes of extracling minor mineral/minerals and subject 1o the terms and conditions

13

ta
i

]

f.

~eontained in the Kerala Minar Mineral Concezsion Reles, 2015 (heréinalier refered 1o
as 48

the Rules™) and to the terms and conditions hereinafier appearing

The fesseeflessees shall have the right in and upon the said lands 1o extract
Granite Building Stone (here in after called the said mineral/minerals) and to do
all acls necessary for the extraction of the said mineral/minersls including the
ereetion on the suid lands, buildings and plant required for the purposss and also
te take lead and carry away over the said lands and to dispose of the zaid
minerals extracted as aforessid,

Ihe lessee/lessees shall during the subsisience of this lease huve the libery to work
the said mineral/minerals and remove the same from the leasehold on permits
ssued by the State Government/competent aothority or any other officer
authorized by him in this regard, The permits shall be issued only on the basis of
pre-paid royalty ar the rates specified in Schedule I to these Rules, The royalty
rates shall be subject to revision from time to time as the State Government may
arder,

The lesses/lessees shall pay to the State Government a yearly surface rent equal
to the Tand revenue if any, assessable under the rules for the time being in force,
o if the land be the property of Government or in reserve [orest then agual to the
land revenue plus cess, i any, per hectare of thesland the surface whereol shall be
occupied or used by the lessee/lessees for any of the purposes of this deed and so
m proportion tor any arca less than ane hectare, The said surface rent shall be paid
by yearly payments; the first of such payments to be made on or before the Jast
cay of the first year of occupation provided always that no such rent shall be paid
ur demanded in respect of any roads or ways now in existence.

The lessee/lessers shall at all times during the currency of this lease keep correct
and intelligible books of account showing accurately the guantity of the said
minerals exiracted and the weight and value of the said mineral sold or exported
topether with the names of the purchasers or consignees. The lessee shall also
menlain a register of employees showing therein scparately men, women
employed daily and shall at reasonable times allow the competent authority
appoinied under the rules (hereinalter referred to as “competent suthority™) or

the officer authorised by him to examine the said books of account and the
register of employees and o inke copics and extacls there from. The
lesseelessees shall submit reports it Forms F and G oo the specified dares.

- All sume tound due under or by virtue of this deed fram the lessee/lessees may be

recoversd from him jointly and severally from thers and hisitheir properties
maovable and immovable under the provisions of the Revenue Recovery Act lor
the time being in force as though such sums re arrears of land sevenus or in any
other manner a3 the State Govemment may deem fic

The lessee/lessees shall a1 the lessee’s/lessess’ own expense erect and st all fimes
miaiotain and Leep in repair boundary marks and pillars along the boundaries of

the said [ands aceording 1o the deinarcation shown in [hf_l\il”” here o annexsd.
~0r REBNA METALS
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7. In cascs where explosives are not used for quarrving the |esses shell not carry on
ar allowed to he carried on any quarrying operations at or o any points within a
distance of 75 metres from any railway line except with the previous wrillen
permission of the Railway Administration concemed; and any bridge on National
Highway or 50 metres [rom any reservoir, tanks, canals, rivers, bridges, public
roads, other public works, residential buildings, the boundary walls ol places of
worship, burial grounds, burning ghats or any Governmenl protected monuments
or [orest lands which do not conform to the category of wildlife forests cxcept
with the previous permission of the authorities concernad or State Government or
competent authority or amy other officer authodised by the State Government in
this behal .

In cases where explosives are used for quarying, the lessee shall not carry on or
allowed to be carried on any guarrying operalions at or 1o =ny poinms within a
distance as specified by the Kerala State Pollution Control Board,lrom time to
time, for granting Conseni to Operste for such quartying as approved &y the
Government from any railway line, bridge, reservolr, tanks, residential buildings,
Goverfiment protected monuments, canals, rivers, public roads having vehicular
traffic, other public works or the boundary walls of places of worship or 50 metros
from any burial grounds or burning ghats ar village roads ar forest lends which do
not conform to the category of wildlife forests.

The above said distances shall be measured in the case of a rilway, reservoir o
canal horizontally [rom outer edge of the cutting or outer edge of the bank, as the
case may be and in the case of a building horizontally from the plinth thereof.

For the purposes of this clanse the expression ‘railway” and Crailway
administeation’ shall have the same meaning as delined in sub-seclions (4) and (&)
of seetion 3 of Indian Railway Act, 1890 (IX of 1390).

8. The sides of open workings shall be sloped, stepped or seeured by the lesses in
such @ manner as to prevent slope failure, when an open working is wiorked M
steps, steps shall be of suficient breadih in relation lo their heighl o securc
safery, Ln open warkings trees liable to fall und all logese ground and material shall
be removed by the lessee sufficiently far from the edge or otherwise made source
in ordér to prevent danger to persons employed in the quarry.

9, [f & working place is found to be unsafe all persons shall be wilhdrawn by the
leszee/lessces immedistely from the dungerous area aznd all access 1o such
working place except for the purpose of removing the danger of saving life shall
be prevented by secursly fericing the Tull width of all entrances to the place.

|01, The lessee/lessees shall at all reasonable times allow any officer autherized by the
Central Government or by the State Government in that behalf to inspect the said
lands and the buildings and plants erscied thereon and the lessce/lessess shall
assist such persons in conducting the inspection and afford them all information
they may Teasonably require, and shall conform to and absarve all orders which
the Central and State Govemments as the result of such inspection or oltherwise,
may from time to time pass.

11, The lessee shall be responsible for implementing the provisions of the various
labour laws applicable, from time (o time, 1o the guarry.
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12, The lessee/lessees shall not assign or underlet the said lzands or any part
thereof ot the righls or prm!eues, therein hersby granted or-any of them without
the previcus permigsion in writing of the State Government /competent authonty.

13, Where the leass or any right, title or interest therein has been ussigned, sublet or
transferred as providad in rule 45 read with condition 12, then the person in whass
favour such assignment, sublease or wansfer has beert mads shall be responsible

. for implementing the provisions of the various labour laws applicable, from time 1o

| Lirme, to the guarry.

| |4, The lease may be surrendered by the lesseeflessess at any lime afler 3 manths
notice in writing to the State Govemment/competent authority provided the
lesses/lessees has/have paid all sums due on aecount of the lzase: Provided that if
the lezseelessees elects/clect w determine this lease before the expiry of the term
of the lease, shall pay in additivn o other dues a sum equal to the dead rent
payzhle for the remaining part of the term of the lsase deed.

If the lesses/lessecs shall be desirous of taking a further lease of the said lands
hefthey shall give three months® previous notiee in writing of such desive 1o the
State Governmentfcompetent authority and if the lessee/lessces hasthave duly
observed all the conditions of this lease, the State Government/competent suthority
may apree to renew the Jease for such further term and on such terms amd
conditions as the State Government/competent authorily may determine which
shall be in accordance with the provisions of thess mles,

L]
'

146, If the lesseedessees shall at any time during the said term vse the said lands or any
_part the JIEI-:.,.I:I_E in uny manner ather than as :-u,_l.hul ~.e|i I}:;. this ]m:.n:, ar [ail Lo -carry on

e
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any ‘of the conditions of tais lease shall “he lawful for the State
Government/compeatent Hllﬂ'U]’IL} to- cancel thls lease and take possession of the

said lands or the alternatve to receive from the lesseo/lossees such penalty nol

exceeding 25,000 for the breach as the State Covernment/competent authority

may fix.

17. If at the expirstion of three calendar months after the expiry of the lzase or its
soonef -determination, there shall remain in or the said lands, any engines,
machinery, plant buildings, structures and other works erections and convenisnces
the said minerals or other property which the lessee iaflessees are entitled 1o
remove [rom the zaid lands, the same shall, if not removed by the lesseeflessces
withio one calendar month aflter notice in writing requiring their removal be given
to the lesseeflesszes by the State Government/competent authority be deemed 10
hecome the praperty of the State Government in such manner as they may deem Lt
without lighility to pay say compensation or to account to the Jesseellessees in
respect thersof

1%. This lease subject to all rules and regulations which may from time 10 time be
issued by the State Government regulating Lhe warking of the quarries and other
malters affecting safety, health mnd convenicnee of the lessee” ‘silessees’ employees
or of the public, whether under the Indian Mines Act or otherwise.
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. The lesseellessees shall without delay send 1o the District Collector and the
competent authority or the officer authorised by him in Uhis regand report of any
accident causing foss of lifé or serious bodily Injuries or seriously affecting or
endangering life or property which may at any time occur at or in the said lands in
the course of operations under this [egse.

: '-_a[:l The. lessee, le.-,sees s!mil ﬁmush such rn::puﬁt “and "LLUIT!::- rLfaLm_g 0, L:ut]'JUL._'
Ashiurers employed dnd nth-:zr tatiers as the Stats Government may preseribé, -

21, The lessee/lessees shall make and pay such reazonable compensation as may be
assessed by lawfl authority in accordance with the law in force on the -1L1"3|_|El:t for
all damage, injury or disturbance which may be done by him/them in exercise of
the powers granted by this Jease and shall indemnify and shall kesp indemnified
fully and completely the State Government ageinst all claims which may be made
by any person or persons in respact of any such damage, injury or disturbance and
sl costs and expenses in connection therewith.

22, Any condition prescribed in the Kerala Minor Mineral Concession Rules, 2015 but
left out in thiz lease which may be found applicabie to the lessee / lesszes shall be
treated as binding on the lessea/lessees. ,

23, In this case anticipated royally for the mineral at rate of Rs. 24/- (Rupees twenty
four onlv) per tone for a period of one year is Rs. 24,00,000/<{Rupees twenty four
lakh onlv)

24, Dead rent realized at the rate of 17 vear - NIL 1™ vear - Rs. 300/ Rupess three .

hundred only) and e year onwards - Rs. 1,200/-Rupees one thousand and two

hundred only) per hectare subject to revision from time to time. Surface rent at the

rate of Bs. 200/~ (Rupees two hundred only) per hectare for one yvear is Rs. 347/-

{Rupees five hundred and eighty seven only) and security deposit is Rs. 28,350/~

(Rup-_u Lw4_nl:r nine thousand three hundred and !'ii'h unh)

t'-; B .-‘--"'

‘% ..... 1’-=--.i*"| ,reﬁ_,_p:,:ﬁ.r!*!- " #i 7 ﬁ“_ ;J,I :
CHhHULE'ﬂF_ﬂEECRIPTMUFLmq g ~e. w2 _,_..

iy e
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Bounded by Survey No:

O the Morth by =&y, MNos, 12038479
On the East by : By Mo 179
On the South by : Sy.Mos: 1295 &179
On the West by + Sy. No. 1253
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In wimess whereof the parties hereto have set their hands here unto on the day
and vear first above written.
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Annexure-8

No.DOC/M-785/2020 District Office,
Mining and Geology,

Civil Station, Kannur 670 002
Web: www.dmg.kerala.gov.in

E-mail:geo.kan.dmg@kerala.gov.in
Phone: 0497 2700106

Date: 25.11.2020
From
The Senior Geologist,
Kannur.

To
Dr. Muralidharan, PHD.
Scientist — D/Junior Director
Ministry of Environment, Forest and Climate Change
Regional office, Bangalore (Southern Zone)
Government of India.

Sir,

Sub:- Site visit on 20.11.2020 in Appeal No. 24 of 2017 NGT Chennai —
Information Sought — forwarding.

Ref :- That office E — mail dtd. 23.11.2020.

Kindly refer to the above. As per the request in E — mail cited above I am
furninshing the following information sought for.

If it is informed that as per Kerala Minor Mineral Concesssion Rules 2015, the
Director of Mining and Geology, Thiruvananthapuram has granted a quarrying lease
vide Pro. Order No. 829/2016-2017/9335/M3/2015/DMG dtd. 18.03.2017 to extract
Granite Building Stone for an area of 2.9350 Hectors of land in Sy. No. 1293 pt. and 179
pt. in Ayyankunnu village of Iritty Taluk in Kannur District. The quarrying lease deed is
excecuted on 23.03.2017 and it is valid upto 22.03.2029 (copies attached). Before
obtaining the quarrying lease the quarry was operated obtaining short term permits under
CRPS (consolidated royalty payment system) (copies attached).

There is no other working quarries operated by the lessee other than the leased
quarry. A quarry owned by Black Rock Crushers and Sand Making Industries was in
operation within 500m from the above leased area of 2.9350 Hectare by Reena Metals at
Pro Survey No. 179 & 1293, Ayyankunnu Village, Iritty Taluk, Kannur Dist., Kerala.

(P.T.0.)



There is no habitate within 1 km of the leased quarry. The nearest habitate is
beyond one km from the leased quarry site.
The quarrying lease is granted only after the lessee produced all other statutory

licences essential for quarrying, from the concerned authorities. (copies attacehed).

Yours faithfully

\ 7,6\ VW
SENIOR GEOLOGIST

SENIOR GEOLOGIST

Department of Mining & Geology
Distriet Officer, KANNUR-676002




Annexure-9
1

DRAFT MINUTES OF THE FIRST MEETING OF THE JOINT COMMITTEE IN APPEAL NUMBER 24 OF 2017,
HON’BLE NGT, CHENNAI HELD THROUGH VIDEO CONFERENCE ON 14.08.2020

1. The first meeting of the Joint Committee constituted on the directions of Hon’ble National Green
Tribunal (NGT), Chennai vide its Order dated 16.03.2020 in Appeal No. 24 of 2017 filed by Mr.
P.J.Devasia v/s Union of India & Ors was convened through a Video Conference (list of participants
is enclosed as Annexure-1) due to prevailing floods and heavy rains in the State of Kerala along
with several containment zones and related restrictions in the proposed project site area.

2. Hon’ble NGT, Chennai vide its Order dated 16.03.2020 (Annexure-2), directed that “a report
regarding the allegations made in the memorandum of appeal regarding the existence of eco
sensitive zone and also the distance between the appellant’s house and the quarrying site.
According to the appellant, wildlife sanctuary is situated within 2.5 km aerial distance and the
existence of such wildlife sanctuary has not been mentioned in the Form — | application submitted
for Environment Clearance at all. None of the official respondents viz., SEIAA, Kerala, District
Collector, Kannur District, or the licensing authority have filed their statement denying the
allegations as well. So in order to ascertain the real state of affairs, we feel it appropriate to appoint
a joint committee comprising of the following officials:

(1) Senior Officer of MoEF & CC, Regional Office, Bangalore
(2) Senior Office of SEIAA, Kerala

(3) Chief Wildlife Warden, Kerala or his nominee and

(4) District Collector, Kannur District

to inspect the area in question and submit a factual report as to whether the quarry is situated
within the prohibited distance of eco sensitive zone and whether clearance is required from the
Standing Committee of National Board of Wildlife before granting Environment Clearance and
whether the quarry is now in operation. If so, whether they have obtained necessary “consent”
from Pollution Control Board and whether the quarrying activity causes any impact on the nearby
forest, including wildlife, as alleged by the appellant and submit a factual report to this Tribunal, so
as to enable this Tribunal to proceed with the matter. Regional Office of MoEF & CC, Bangalore will
be nodal agency for coordination and provide logistic for this purpose. The committee is directed
to file the report within a period of two months through e-mail at ngtszfiling@gmail.com.

3. Incompliance of above-mentioned order, MoEFCC apart from seeking nominations from the above
departments have also sought additional experts/ members from other departments recognizing
the importance of those departments in investigation the matter like Kerala State Pollution Control
Board (KSPCB); Department of Mines and Geology, Kerala; Chief wildlife Warden, Karnataka. Based
on the above the following officials were nominated to serve as Members of the Joint Committee:

S.No Name and Designation Agency/ Department
1. Dr. Murali Krishna, Joint Director MOoEFCC, Regional Office, Bengaluru
2 Dr. S. Prabhu, Deputy Director MOoEFCC, Regional Office, Bengaluru
3 Dr. P.S. Eesa, Member SEAC, Kerala Nominee SEIAA
4 Smt. A. Shajan, Wildlife Warden, Aralam Nominee, Chief Wildlife Warden, Kerala
Sanctuary
5 Ms. llakkiya, Sub-Collector, Kannur Nominee, District Collector, Kannur
6 Shri.P. Heeralal, CCF, Kodagu Nominee, Chief Wildlife Warden, Karnataka



mailto:ngtszfiling@gmail.com

7 Shri. S. Prabhakaran, DCF, Madikeri
Smt. Anitha Koyan, Environmental Nominee, Kerala State Pollution Control
Engineer, Kannur Board

9 Shri. V. Divakaran, Senior Geologist Nominee, Department of Mines and Geology

The Members noted that, this appeal was filed challenging the Environment Clearance (EC) granted
by Kerala State Environmental Impact Assessment Authority (SEIAA) to M/s. Reena Metals vide
SEIAA EC dated 17.1.2017 for conducting quarry operation in Ayyankunnu village, Irritty Block in
Kannur District, Kerala which is presumed to have originated from the five hills Anchukunnu.
Ayyankunnu is a hilly village on the eastern side of Kannur District. The terrain is undulating in
nature and the extreme eastern side has forests, bordering Karnataka State and is a part of the
Western Ghats. The quarry site is alleged to be situated within 2.5 km aerial distance from the
Brahmagiri Wildlife Sanctuary which is declared as Eco-Sensitive Zone (ESZ) on 26.05.2017 under
the Wildlife Protection Act, 1972.

The Members noted that, the petitioner alleged that the nearest forest is situated within 600
meters and not at a distance of 1 km, as mentioned in his Form — | application submitted to SEIAA,
Kerala prior to issue of EC by SEIAA. Brahmagiri Wildlife Sanctuary is presumed to be situated
within 2.5 km aerial distance which forms an important corridor for large mammals like Asian
Elephant and Tiger to move between Nagarahole National Park and Talacauvery Wildlife Sanctuary
in Karnataka and Wayanad and Aralam Wildlife Sanctuaries in Kerala State and also forms part of
the Mysore Elephant Reserve, declared under the Project Elephant.

Further, the petitioner also alleged that the quarry site falls within the eco sensitive zone and
without prior clearance from the Standing Committee of National Board of Wildlife, Environment
Clearance should not have been granted by SEIAA, Kerala. Further, it is also alleged that no proper
Environment Impact Assessment (EIA) has been conducted before granting Environment Clearance
and the Disaster Management Act considering the terrain of the land has not been taken into
confidence. So according to the appellant, the Environment Clearance granted is not valid and the
same is liable to be set aside.

In view of the above said at point no. 4-6, Hon’ble NGT directed constituting a Joint Committee
with MoEFCC, Regional Office, Bangalore as Nodal Agency to inspect the area in question and
submit a factual report as to whether:

= the quarry is situated within the prohibited distance of eco sensitive zone (ESZ)

=  whether clearance is required from the Standing Committee of National Board of Wildlife
before granting Environment Clearance

=  whether the quarry is now in operation. If so, whether they have obtained necessary
“consent” from Kerala State Pollution Control Board

= and whether the quarrying activity causes any impact on the nearby forest, including wildlife,
as alleged by the appellant

Pursuant to the directions of the Hon’ble NGT, MoEFCC sought nominations for various
departments and agencies and constituted a Joint Committee. And the first site visit was planned
on June 23, 2020 (Copies of Letters issued are enclosed as Annexure-3) but this visit had to be
postponed due to sudden lockdown imposed in Kannur District on 18.06.2020 and also considering
the peak pandemic situation due to COVID-19 and travel related restrictions.



10.

11.

Further, the second site visit was planned during August 18-19, 2020. However, based on the
feedback of the Members, the Joint Committee felt appropriate to re-schedule the site visit by
another 3 months due to the prevailing floods and heavy rains along with several containment
zones and related restrictions in the proposed project site area. Therefore, to understand the
practical issues in detail and to discuss the court matter, the first meeting of the Joint Committee
was convened through VC on 14.08.2020 (Copy of the Meeting Notice is enclosed as Annexure-4).

All the Members discussed about the various allegations raised in the petition and based on the
feedback of the State Pollution Control Board, the Joint Committee noted that the crusher is
operating with a valid consent with validity upto 31.10.2022 but as of now, the quarry is not in
operation. Similarly, representative of Department of Mines and Geology indicated that M/s.
Reena Metals have a valid mining permission till 22.03.2029 in an area of 2.9350 hectares. Further,
representative of the Department of Wildlife, Karnataka informed that the alleged project site is
situated 400 metres away from the Brahmagiri Wildlife Sanctuary which is notified Eco-Sensitive
Zone (ESZ) on 26.05.2020. Similarly, Wildlife Department of Kerala informed that this project site
is more than 10 kms away from Aralam Wildlife Sanctuary. Representative SEIAA informed that the
issue related to inter-state boundary and requirement of EC from Ministry etc. would be examined
after perusal of Form-I and other documents submitted by the applicant to SEIAA for obtaining EC.
Further, representative SEIAA informed that recent State Disaster Management Map and Zoning
of the Location (Red/Orange) etc. would also be examined in consultation with Sub-Collector/
Revenue Department, Kannur who could not attend the meeting due to pre-occupied another
meeting. Similarly, Ministry representatives informed that Notification of Brahmagiri Wildlife
Sanctuary and status of submission of half yearly compliance reports etc. would be pursued from
the official records.

During the VC, all the Members discussed about the appeal and suggested seeking the following
information from all the concerned departments prior to a site visit for ascertaining the factual
information related to the appeal. Further, all the Members suggested the Ministry to write to
Hon’ble NGT and seek additional time of another 3 months for scheduling a site-visit and for
submission of factual report in this instant matter.

INFORMATION/ INPUTS TO BE PROVIDED BY VARIOUS AGENCIES

S.No Information Required Concerned Agency

1 Distance between Quarry to Brahmagiri Wildlife | Nominee, Chief Wildlife Warden,
Sanctuary along with all relevant information including | Karnataka
GIS Maps with Latitudes and Longitudes etc.

2 Distance between Quarry to Aralam Wildlife Sanctuary | Nominee, Chief Wildlife Warden,
along with all relevant information including GIS Maps | Kerala
with Latitudes and Longitudes etc.

3 Form-I and all other documents provided at the time of | Nominee SEIAA
obtaining EC from SEIAA by the applicant (Ms. Reena
Metals)

4 Copies of all mining leases/ permissions accorded till | Nominee, Department of Mines
date on various occasions along with mining plan / | and Geology
mining maps and all other related information

5 A. Whether permission from Standing Committee of | MoEFCC, RO, Bengaluru and
National Board of Wildlife is required prior to EC | Nominee SEIAA
Clearance by SEIAA




B. Draft/Final ESZ Notifications pertaining to Aralam
Wildlife Sanctuary and Brahmagiri Wildlife
Sanctuary

Land use policy of the alleged location and to confirm
whether the alleged area falls under the ambit of
Disaster Management Act considering the hilly terrain
of the land. In case, yes, to provide details of all
permitted and not permitted activities in the region.

Nominee, District Collector,
Kannur

A. Whether quarry and crusher related activities
permitted in the alleged location. If yes, copies of
consent accorded on various occasions to be
provided.

B. Copies of monitoring reports of KSPCB for ensuring
compliance of consent conditions along with
ambient air, noise, and other analysis reports to be
provided.

Nominee, Kerala State Pollution
Control Board

To obtain the proofs related to submission of half yearly
compliance reports along with original application and
Environmental Impact Assessment (EIA) reports
submitted to SEIAA

M/s. Reena Metals

*% %
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4. FT.3M. 2896 (1), aTrE 13 fewag, 2012; 3fi
5. T.3M. 674(3), ar@ 13 ¥+, 2013

MINISTRY OF ENVIRONMENT AND FORESTS

NOTIFICATION
New Delhi, the 9" September, 2013
S.0. 2731(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government hereby makes the following further amendment to the notification of the Government
of India, in the Ministry of Environment and Forests number S.O. 1533(E), dated 14th September, 2006 after having
dispensed with the requirement of notice under clause (a) of sub-rule (3) of the said rule 5 in public interest, namely:—

In the said notification, in the Schedule, for item 1(a) and entries relating thereto, the following item and entries

shall be substituted, namely:—

coal mine lease.

>150 ha of mining lease
area in respect of coal
mine lease.

Asbestos mining
irrespective of mining
area.

minerals mine lease; and

< 50 ha >5 ha of mining
lease area in respect of
other

non-coal mine

lease.

<150 ha>5 ha of
mining lease area in
respect of coal
lease.

mine

@ &) 3 “ ®)
“l(a) | (1) Mining of | 250 ha of mining lease | <50 ha of mining lease | General Conditions shall
minerals. area in respect of non- | area in respect of minor | apply except for project or

activity of less than 5 ha of
mining lease area for minor
minerals:

Provided that the above
exception shall not apply for
project or activity if the sum
total of the mining lease area
of the said project or activity
and that of existing operating
mines and mining projects
which were accorded
environment clearance and are
located within 500 metres
from the periphery of such
project or activity equals or
exceeds 5 ha.

Note:

@) Prior environmental
clearance is required at the
stage of renewal of mine lease
for which an application shall
be made up to two years prior
to the date due for renewal.
Further, a period of two years
with effect from the 4th April,
2011 is provided for obtaining
environmental clearance for
all those mine leases, which
were operating as on the 4th
April, 2011 with requisite
valid environmental clearance
and which have fallen due for

renewal on or after 4th
November, 2011:
Provided that no  fresh

environmental clearance shall
be required for a mining project
or activity at the time of
renewal of mining lease, which
has already obtained
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environmental clearance under
this notification.

All projects.

(ii)) Mineral prospecting is
(ii) Slurry pipelines exempted.”.

(coal lignite and other
ores) passing through
national parks or
sanctuaries or coral
reefs,  ecologically
sensitive areas.

[No. Z-11013/271/2012-1A-11 (M)]
AJAY TYAGI, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
notification number S.O. 1533(E), dated the 14th September, 2006 and subsequently amended as follows:-

1. S.0. 1737 (E) dated the 11th October, 2007,

2. S.0. 3067 (E) dated the 1st December, 2009;

3. S. 0. 695 (E) dated the 4th April, 2011;

4. S.0. 2896 (E) dated the 13th December, 2012; and
5.S.0. 674 (E) dated the 13th March, 2013.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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TR & WeRTioTa
PUBLISHED BY AUTHORITY
|, 3181] ¢ fooell, WTEER, 3WRA 14, 2018/ 2T 23, 1940
No. 3181] NEW DELHI, TUESDAY, AUGUST 14, 2018/SHRAVANA 23, 1940

THERoT, g AR Srerary aRade Farer
SIEECE

% faeell, 14 smrea, 2018

1. 3. 3977 (H).—TLq TLHTL, TATAL0T (FeTor) Afafaa, 1986 it &y 3 i ITLT (1) < ITE (2) F G
(v) & |T ateq gataer (F¥err) =, 1986 & 9w 5 % Iufaaw (3) F @ (M) & 7= A qhL & qacpeliT
THTEAYOT, A9 ST AT THAdd HATAT T SATA=r €, 1533(3r) ardra 14 frdae, 2006 g fAzer faar war & za
THEIE A AE ¥ IF ATAgAAT H gHrag 9% anArsEre Ar Rarwardi &1 osaferg dtaato ar fermm
TR AT BRATERATdT # fEEaTe Av swyfaerwr, ™ed stRar v st a1 Scare Wy § gfvadq afga awar

4w, zad fAfATEe afear F srqane, gontata, FE avar & a1 3 satataaw i o 3 & 3war (3) F refia FT
YT I qFIRd: ST TSAeqd TATaeor Srq e Srieraer g 0@ aaiawor sH|raiy & T g, 9ed §
ToredY o1 a1 & R St

I AT F TF TFTE<er gHTEE iyt (vesensun) Y et watawer wamema feiwor
ITTARTEY T TITALT FATTRT T TETH FIA & Fael | {7 (T orf<pai & TATASI o (o7 srqere it w1 Far g ;

e gataer (Feer) A, 1986 F AW 5 % 3ufaaw (3) F @< (F) ISy FdT § T Fal s avEr F7
fo=me g 6 foeT 3= = ol aferam &t = a7 s=9red w9 Bt e F wtaue a1 [Aeye siter B s
ATTT AT U e o AT AT KT AT ST ;

T gatawr (G2err) R, 1986 ¥ A=\ 5 % Sufa=w (3) & @ (7) & A7 qieq whiawor (\¥efor) sriafaam,
1986 T &7 3 &I ITETIT (1) T ITUWT (2) F G (v) & AefI wa orf<hdl T TN F2d gU, ST TATAL0 FHTATT
gt sfeeg=aT, 2006 # HoMe Fe & forw gToe sfee=«T eais 1.1, 3933(37) arra 18 fawaw, 2017 v
THRTIAT F1 T2 o, s 37 a4t =t &, S 399 garfaq g it 991997 8, S ATSEET & 9d & T5aT §
T it arirE |1 3 F¥ srafer & Faw swerw s gEa st e aw

4764 GI/2018 )]
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3 Ik TroTa T ataat SteaT 0 18 fedas, 2017 1 Iqerey ey &7 TS ofF ;
T FETT T G TATTE AT TR STTEG=AT 92 ITH Tt ey o ATt 9% g¥a<h: fo=me o 3w o ;

FETT AR, TATEew (HeeAon) R, 1986 % = 5 % 3ufaaw (3) F @ (F) F 919 qisd qATawor (FTE)
stterfaae, 1986 FT aTeT 3 it ITLTT (1) 3T ITUTT (2) F T (v) BT T&T AHAT HT TANT Fd gU, TATALI THTHTT
fRrarteor stferg=mT 2006 & FAaferfad siw e Fdt &, st -

I AT A AT F, 7E (), () A o @A F qatawoli it a7 auerat i gee e,
S siaera aifere-XI # a9z feufa ot g & saw gataq sfafeat & v o fAwaferfaa 72 siw afafeat w@t s,

AT :--
TRATSET AT FHEFHATT wrtre T T went o afe AT B
+ kc)
1 T, YIRS Gareat F1 Fewat qor e soew. (R saame awar F )
() (2 (3) 4) (5)
(1
168) | (i) =fesit =1 @ AT ARTAAT @A T " H | AT RAAT G O F HAL A | wyparrey o g 2, AT
> ¥ @A 9T & <100 g. @ 9gT &=
(i) I=RT |2 g @it o @ee (25 gFAT @A
FAAT G T % Hag H > | FAAT GG g F GG H < T 8% ) 3 ForT RS T T |
150 . @ qgT & 150 2. @ TgT &=
o (i) =¥ T &= F wHg H F9T H |l ga F
m;r'{wajﬁ?qﬁm Y @A & @A il TRFSET 37 FhrmewerT &
' o e
(i) AT HHT F AN A q9 @A
TR |
faremor
(1) @At 3 g AT g A TE R |
(2) @ @tsti, S siqia @qg swafeafa 8, &
gee % o gataeiT saTaty 6 AR e
TR X FHTEE;
(i) Tr=ger Ted @ | qufy afrrse |
(FreT  formez &
q T FqIER) T AP
I /AR
e I,
F et &
1M | @) @@ A | () <50 FAT W BrEa | () >25 FaAT i <50 | ST d AN ER
g e SIRIECE AT foega Seamad farooor
(if) f=me T (i) >50,000 & & AT | iy 52000 F i <50,000 | (i) T & AfUE TA F A AT g @ A
FHT &F 3. Ay AT T o AT TRATSTTSH T qediohe FHeta LR &€ T
o SO
fé=rg St it st
worreft (i) T e afResEr g aEteiT
. ATy =TS et § afvead BT ST
glm% | (FamErumd e e @ Go =) Ses
T FAEAET WAl AT FA & § iz &y, g are
(<2000 %) i FAE T Towuar § glg T 3, F fow
bt R
e - Tl T T Aater T8t gt |
e TS F
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TOTTeAT (@2 ¥4
(>2000 AT
<10000 | T
)
(M W | ssrEuEuad
IEEIE] EIEs T
PRICH T (@1
(>10000 & | ¥&)  §AE
hTAT
;OOOO s

T @IS % AT ST 9% Syersdt &7 ey qaeft sweqid, e siasta afvfere-XI # aqg feufa @

g ST | SerEn/ Suadt i g &= | we S w T AT St Y sregerrereT T W
& T Tl e qaars | #ir e/ froam | geai/ 2 o forw e
(FFT) & Fer | Sumdr ATIET THFA T F
T AR FT | A0 for wferrr
THRAT S
T GAT 95 F AT T AT GAT AT AT T @ISl + @A o forg Sy weara
05%. gy | e REl gl | whasEr | aferser | Sy ELEE UGS ERuwi G
THATTHATE, ST TEEE | TEEE | sy Frefefielt maaAS U
T AqHIfaT @A THATSURHE T AR 12T
ATSTET BIEIEEI B
>5%. 2" qTeT-1 FrosaTe i T2l Kl gfESET | aRESET | e
T <25 ST AT TETT EEUCETN IS Huy
- A AT 3T
T Foardt
>25%. =71 ITET-1 TOHRAT T ar Al gfeEseT | afRESeT | Ty
- L E B R ) I IEET AT THEATETT
<100, AT AT AT
AT T Suwdt
>100 2. e ITT-1 TOEAT 3 gr g gigreET | RS | SudE
U AGHIET PuEED TS THASTRH T
T TISET 3T
sy T Suwdy
g Rafa # are) @@= 3 oey g @ias % forg ST yeaqre
5%.a% g2' T-1 THfUHaT, gl U R | STy HEarun vHEarsun U
AT g Froa S AT ErEameun T TS U doT
TR AR EAT I - BT AT e
o -
TEATART
T TE,
FRRTeET
TETa®
553, T2 Tl frowem, | TR U qferrerT | SrEuEl/
iz <25 LG S T =T TEEE | STy
X ATATET FAT ATSTAT arfvme,
AT T REARiE R KU L i
B  form e o ST
&9, >5 T e,
TH TRErST
IEEL TEATAR
forefy
=IfoF
TTH
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ERERFS T2 -1 fuwaw, | T g | 7T, qiEISET | Ty
F A S o - FEEE | TEEAEuy
a7, >5 ERCIERRCERIRIER srfrrem,
A TAT g § a9y S
il % forg wa SuadT SEATaRT
\r‘g?i T Az,
v giRarSET
TEATAE
Rike] 1" -1 Frowar, Bl EUN I qRaTSET | HEuEl
¢ (\ AT @A FISTT e,
<100 2. FAT T F WY 9T e
F AT  foro o Prsaceal
>25 % amugundy B
CEER ) RS
BT ES TEATAE
>100 2. En -1 Frowar, gt EUR I RS C I ]
GRET:II EILGE RS (K8 T TEATAF THATSURH
=T ATHITIT GAT FISAT sty
TEH TAT FHE § T 95T N —
SR DT  foro o Praceal
IS g EEIEVEEC K] T
gfErST
TEATAE

[FT. &. 19-2/2013-zmEw.I1l (7. 11)]
ST ATAT |, §h afoa

feroqer g T, WA & T, ST, W 1, @ 3 3TEE (i) § &7 1533(3), arrE 14 fdey, 2006 #
ST T T 3 afe aeweae, frm R searet % g "ataa B T -

1. F1.31. 1949(x7), AT 13 Fawaw, 20086;

2. .3 1737(3), aTE 11 srEqEs, 2007;
3. .3 3067(), arE 1 v, 2009 ;
4. FT.3. 695(3), AT 4 ¥, 2011 ;

5. .M. 156(37), AT 25 S\asr, 2012 ;
6. T.3M. 2896(31), AT 13 fewe, 2012 ;
7. 3. 674(37), ariw 13 |14, 2013 ;
8. .M. 2204(), AT 19 S@TE, 2013 ;
9. @r.3. 2555(31), arirE 21 3T, 2013 ;
10. F1.3T. 2559(3T), AT 22 =T, 2013 ;
11. F1.3. 2731(3), T 9 Raw, 2013 ;
12. FT.3T. 562(3(), AT 26 Fa4, 2014 ;
13. 1.3, 637(31), qTE 28 ®wLaL, 2014 ;
14. 1.3, 1599(3T), AT 25 I, 2014;

15. 1.3, 2601 (37), AT 7 FFqa<, 2014 ;
16. 1.3, 2600(3T), AT 9 FFAT, 2014 ;
17. 1.3, 3252(3), aT9ra 22 v, 2014 ;
18. 1.3, 382(31), AT 3 wLa<t, 2015 ;
19. =T.3T. 811(31), ATt 23 W, 2015 ;
20. F1.3T. 996(3), aTEr@ 10 =¥, 2015 ;
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21, .3, 1142(z1), arra 17 e, 2015 ;
22. .3, 1141(z1), arra 29 e, 2015 ;
23. FT.3M. 1834(3), AL 6 AT, 2015 ;

24, FT.37. 2571(3), arE 31 3Ted, 2015,
25. .M. 2572(3), T 14 fad«w, 2015,
26. FT.31. 141(31) 15 S=a<t, 2016,

27. .37, 648(31) ardi@ 3 9T, 2016 ;

28. 1.3, 2269(=1) AT 1 TS, 2016 ;
29. .M. 2944 (%), aTE 14 faawa<, 2016;

30. #1.3, 3518(z1), AT 23 7447, 2016 ;
31. #1.3m, 3999(z1), aTra 9 fiwaw, 2016;
32. .M. 4241 (), airE 30 femwae, 2016; 3%

33. &3 3611(3), AETE 25 TS, 2018 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th August, 2018

S.0. 3977(E).— Whereas, by notification of the Government of India in the erstwhile Ministry of Environment
and Forests vide number S.0.1533 (E), dated the 14th September, 2006 issued under sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the
required construction of new projects or activities or the expansion or modernisation of existing projects or activities
listed in the Schedule to the said notification entailing capacity addition with change in process or technology or product
mix shall be undertaken in any part of India only after prior environmental clearance from the Central Government or as
the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by the Central
Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified therein;

And whereas, the said Ministry has received requests, for delegation of more powers to State Environment
Impact Assessment Authority (SEIAA) and District Environment Impact Assessment Authority (DEIAA) with respect to
grant of Environment Clearances;

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that,
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes
or operation in any area should be imposed, it shall give notice of its intention to do so;

And whereas, a draft notification for making amendments in the Environment Impact Assessment Notification,
2006 in exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986 was published, vide number S.0.3933 (E) dated the 18th December 2017, inviting objections and suggestions from
all the persons likely to be affected thereby, within a period of sixty days from the date of publication of said notification
in the Gazette of India;

And whereas, copies of the said notification were made available to the public on 18th December 2017;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;
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Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3

of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment
Impact Assessment Notification, 2006 namely:-

In the said Notification, in the SCHEDULE, for item 1(a), 1(c), and the Schematic Presentation of Requirements

on Environmental Clearance of Minor Minerals including cluster situation in Appendix-XI and entries relating thereto,
the following item and entries shall be substituted, namely:

Project or Activity

Category with threshold limit

B

Conditions if any

projects

(ii) Irrigation
projects

power generation;

(ii) > 50,000 ha. of culturable
command area

hydroelectric power generation;

(ii) > 2000 ha. and < 50,000 ha. of
culturable command area.

Irrigation Requirement of

system EC

(a) Minor | Exempted

Irrigation

system (< 2000

Ha)

(b)  Medium | Required to

irrigation prepare EMP and

system (> 2000 to be dealt at

and < 10,000 State Level (B»
category).

ha.)

1 Mining, extraction of natural resources and power generation (for a specified production capacity)
1 (2) 3) ) (5)
1(a) (i) Mining of | > 100 ha. of mining lease area | < 100 ha of mining lease area in| General Conditions shall apply
minerals in respect of non-coal mine | respect of non-coal mine lease. except:
lease. (i) for project or activity of mining of
minor minerals of Category ‘B2’ (up to 25
> 150 ha of mining lease area | < 150 ha of mining lease area in | ha of mining lease area);
in respect of coal mine lease respect of coal mine lease.
(ii) for project or activity of mining of
Asbestos mining irrespective minor minerals of Category ‘B1’ in case
of mining area. of cluster of mining lease area; and
(iii) River bed mining projects on account
of inter-state boundary.
Note:
(1) Mineral prospecting is exempted;
(2) The prescribed procedure for
(ii)Slurry environmental clearance for mining of
pipelines  (coal, minor minerals including cluster situation
lignite and other is given in Appendix XI;
ores) passing | All projects.
through national
parks /
sanctuaries / coral
reefs,
ecologically
sensitive areas.
1(c) (i) River Valley | (i) = 50 MW hydroelectric| (i) = 25 MW and < 50 MW

General Condition shall apply.

Note:-

(i) Category ‘B’ river valley projects falling
in more than one state shall be appraised at
the central Government Level.

(ii) Change in irrigation technology having
environmental benefits (eg. From flood
irrigation to Drip irrigation etc.) by an
existing project, leading to increase in
Culturable Command Area but without
increase in dam height and submergence,
will not require amendment/ revision of
EC.
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(©) Major
irrigation
system
(>10,000 to <

Required to
prepare EIA/EMP
and to be dealt at
State Level (B,

50,000 ha.)

category).

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation in Appendix-XI:

Area of Lease Category | Requirement | Requirement | Requirement | Who can Who will | Authority | Authority
(Hectare) of of of of prepare apply for | to to
Project EIA / Public EC EIA/EMP | EC appraise/ | monitor
EMP/ DSR Hearing grant EC | EC
compliance
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 - 5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR, DSR Proponent Proponent | DEIAA SEIAA
and SPCB
Approved CPCB
Mine Plan MoEFCC
> 5 ha and <25 ha ‘B2’ Form -1, No Yes Project Project SEAC/ Agency
PFR, DSR Proponent Proponent | SEIAA nominated
and by
Approved MoEFCC
Mine Plan
and EMP
> 25ha and < 100ha ‘BI’ Form -1, Yes Yes Project Project SEAC/
PFR, DSR Proponent Proponent | SEIAA
and
Approved
Mine Plan
and EIA and
EMP
> 100 ha ‘A’ Form -1, Yes Yes Project Project EAC/
PFR, DSR Proponent Proponent | MoEFCC
and
Approved
Mine Plan
and EIA and
EMP
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State | Project DEAC/ DEIAA
of mine leases PFR, DSR Agency, Proponent | DEIAA/ SEIAA
up to 5 ha and Group of SPCB
Approved Project CPCB
Mine Plan Proponents, MoEFCC
Project Agency
Proponent nominated
Cluster area ‘B2’ Form -1, No Yes State, State | Project DEAC/ by
of Mine leases PFR, DSR Agency, Proponent | DEIAA/ MOoEFCC
> 5 ha and <25 ha and Group of
with no individual Approved Project
lease > 5 ha Mine Plan Proponents,
and one Project
EMP for Proponent
all leases in
the Cluster
Cluster area ‘B2’ Form -1, No Yes State, State | Project SEAC/
of Mine leases PFR, DSR Agency, Proponent | SEIAA
> 5 ha and <25 ha and Group of
with any individual Approved Project
lease > 5 ha Mine Plan Proponents,
and one Project
EMP for Proponent

all leases in
the Cluster
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Cluster of ‘B1’ Form -1, Yes Yes State, State | Project SEAC/
mine leases of PFR, DSR Agency, Proponent | SEIAA
area > 25 and Group of
hectares with Approved Project
individual Mine Plan Proponents,
lease size < 100ha and one Project

EIA/EMP Proponent

forall leases

in the Cluster
Cluster of any ‘A’ Form -1, Yes Yes State, State | Project EAC/
size with any PFR, DSR Agency, Proponent | MoEFCC
of the and Group of
individual Approved Project
lease > 100ha Mine Plan Proponents,

and one Project

EIA/EMP for Proponent

all leases in
the Cluster

[F. No. 19-2/2013-IA.III (Pt.I)]
GYANESH BHARTI, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii)
vide number S.0. 1533 (E), dated the 14™ September, 2006 and subsequently amended vide the following numbers: -

e A o o e

[ VST NO T NG I SO TR NG T NG N NS I NG I NS I (O B e e e e e
LR NFIIEBR S xR B D

S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.

1949 (E) dated the 13" November, 2006
1737 (E) dated the 11" October, 2007;
3067 (E) dated the 1% December, 2009;
695 (E) dated the 4™ April, 2011;

156 (E) dated the 251 January, 2012;
2896 (E) dated the 13" December, 2012;
674 (E) dated the 13" March, 2013;
2204 (E) dated the 19" July 2013;

2555 (E) dated the 21* August, 2013;
2559 (E) dated the 22" August, 2013;
2731 (E) dated the gh September, 2013;
562 (E) dated the 26" February, 2014;
637 (E) dated the 28t February, 2014,
1599 (E) dated the 25t June, 2014;

2601 (E) dated the 7" October, 2014;
2600 (E) dated the 9™ October, 2014
3252 (E) dated the 2ond December, 2014;
382 (E) dated the 31 February, 2015;
811 (E) dated the 23 March, 2015;

996 (E) dated the 10" April, 2015;

1142 (E) dated the 17" April, 2015;
1141 (E) dated the 29" April, 2015;
1834 (E) dated the 6™ July, 2015;

2571 (E) dated the 31" August, 2015;
2572 (E) dated the 144 September, 2015;
141 (E) dated the 15" January, 2016;
648 (E) dated the 3rd March, 2016;
2269(E) dated the 1st July, 2016;
2944(E) dated the 14" September, 2016;
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30. S.0. 3518 (E) dated 23" November 2016

31.  S.0.3999 (E) dated the 9" December, 2016;

32.  S.0.4241(E) dated the 300 December, 2016; and
33.  S.0.3611(E) dated the 25" July, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-11..64
and Published by the Controller of Publications, Delhi-11..54.



Annexure-12

Karnataka Forest Department

No.. A5:LND:CR-01/2019-20 Office of the
e Deputy Conservator of Forests,

Wildlife Division,
Madikeri, Dated: 07-11-2019.

TO :-.._;3 = % ""-."
! T =) ’-_?‘k_
The Geologist, e TR
Department of Mining & Geology, ;/ 1&2{;‘10
District office, [E; i G\ v
Kannur-670002. ’a@\’
AT
Sir, \ P
Sub: Mines and Minerals- stopping of quarries working
within 10 km or within Notified boundaries of
wildlife sanctuaries and National Parks procuring
details-reg.
Ref: 1. Letter No. 6426/M3/2019 dtd: 19-09-2019 of
Director of Mining and Geology Thiruvananthapuram.
. 2. OM Number F.No.22-43/2018-IA1I1 dtd.
)Eﬁ\\\\‘\ 08-08-2019 of Ministry of Environment Forest and
) climate change.
3. Letter No. A5:Bhoomi:CR-1/2018-19 dt: 30-

10-2019 of Assistant Conservator of Forests, Wildlife
Sub-Division, Madikeri.

4. Letter No. RFO/NOC/41/2019-20 Dtd: 24-10-2019
of Range Forest Office, Makutta Wildlife Range.

kR

With respect to above subject and your request vide reference (1), Range
Forest Officer, Brahmagiri Wildlife Range, Makutta and Assistant Conservator of
Forests, Wildlife Sub-Division, Madikeri had inspected the quarry site and reported
vide (3) and (4) that the area of

1) M/s New Bharath Stone Crusher and Hollow Bricks Industries, Nidumpolyil,
Poolakkutty Post, Irity Taluk, Kanichar Viillage.
2) M/s Kottiyoor Metal (P) LTD, Pottankal, Thodiyal Post,Thalassery Taluk
Kelakam & Kottiyur Village.
'3) Sri Lakshmi Stone Crusher, Poolakkutty Post, Iriti Taluk, Kanichar Village
4) M/s Reana Metals, MT 895, Highway Arcade, Kannur, Iriti Taluk,

.AyYhnkUnnu Village.
5) National Granites & Hollow Bricks, Perelta , Kooltupuzha Post, Irity Taluk,
Vayathur Village. wagm

claienies Mo

ERmyQe g //‘

! ;gmnfi,‘?“‘mq
{\‘D“(ﬁ‘ @q%:iﬁltﬂ'ﬂjﬂm ey 1’?
nea) Sep mnﬂ“ﬂﬂ'



falls outside the Eco-sensitive zone of Brahmagiri Wildlife Sanctuary notified by
Ministry of Environment, Forest and Climate change, New Delhi Notification Vide

reference (2). The proposed area to be quarried thus falls outside the regulatory
limits of this division.

This is for your kind information and further action.

Yours Sincereiy,

RSy

Deﬁuty Conservator of Forests,
E’Lwildﬁfe'})ﬁnsldn” i
3 sl isf tl;ﬂ \d‘l&’ Pii \!H;\

@@3

Ga/ 2445 ECO Sensitive zone NOC FD
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Office of the Wildlife Warden,
Aralam Wildlife Division.

Iritty P.O. 670 703

~ Tel: 0490-2493160
Email:ww-aralam.for@kerala.gov.in

A.Shajna,
Wildlife Warden,
Aralam Wildlife Division

No: A1.1235/20 Dated: 24/11/2020.

To

Dr. S. Prabhu

Scientist-C/ Dy. Director(S)

Ministry of Environment, Forest and Climate change
Regional Office (SZ)

Banglore -560034

Sir,
Sub :- Appeal No 24 of 2017- M/s Reena metals — Details of GPS readings- reg.
Ref: - That office Email Dt: 23/11/20

Kind attention is invited to the above cited reference. The GPS readings of M/s
Reena Metals in Ayyankunnu Village of Iritty Thaluk are as detailed below:-

N12 03°39.94 E75 45°58.95
N12 03°39.142 E75 45’54.41
N12 03°32.57 E75 46°0.15
N12 03°33.09 E75 45°58.48
N12 03’32.57 E75 45’55.37
N12 03°55.0 E75 46°01.2

pE RN e

On verification it is found that the areal distance between quarry to Paripputhode
in Aralam section (N 11 587.35 E 75 48,55.94) the nearest point in the boundary of
Aralam Wildlife Sanctuary is 11.31 Km. which is outside of the Eco Sensitive zone of
Aralam Wildllife Sanctuary.

Yourafiﬂ:fully,
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-

‘w{? 2. Quarry project of M/s Reena Metals in Ayyankunnu Village, Iritty Taluk, Kannur
District
Item 58.01 FILE NO. 210/SEIAA/EC4/ 221/ 2014

Field visit to the Quarry project site of M/s Reena Metals in Ayyankunnu Village, Iritty Taluk,
Kannur District, Kerala was carried out on 17.07.2016 by the sub-committee of SEAC, Kerala,
comprising Dr. P S Harikumar, Dr. K M Khaleel and Sri. John Mathai. The Proponent along
with his team was present at the site at the time of site visit.
The project is located at about 5 km east of Kuttupuzha with approach from Anapanthi on the
Iritty- Virajpet road. The interstate boundary is located about 2.5 km to the north. Since the
project falls under B2 category general conditions are not applicable and hence the condition
of interstate boundary is not considered. The area falls on the western sloping segment of
Ayyankunnu. The present application is for an area of 2.9 ha out of a total area of about 16
ha. The exact shape and boundary of the proposed area to be quarried was not clear to the
sub-committee as it was not clearly demarcated with boundary pillars and fenced. Part of the
area has been exploited though not working at the time of inspection. Top soil/OB is seen
stored in different places. The rock type is massive charnockite with a thin mafic dyke. The
storm water from the entire area is presently not channelized. Floral and faunal biodiversity
is not observed as the area is mostly cleared. Few buildings seen in the boundary are no
longer dwelling units.
Based on an overall evaluation of the site, following aspects may be considered before it is
recommended for EC
e Map showing all lands in possession and the proposed quarry lease area within this
land. Boundary pillars to be erected in the proposed quarry area, fenced and reported.
The GPS coordinates of the boundary pillars also to be given.
e The certificate that the proposed quarry area is not assigned for any special purposes.
e Top soil and Over burden should be stored in the designated place only and provided
with protective support walls. The OB stored adjacent to a seasonal stream on the .
southern side need proper management without entering into the stream. i
e A catch water drain to be provided all along the lowest part and channelized into a ‘
RWH structure to be created on the lower slope.
o Assurance that green belt will be provided around the periphery. A separate plot
should be set apart for preserving rare plants in the vicinity.

« The CSR activity needs revision as suggested in the meeting,

Scanned with CamScanner
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Collectorate, Kannur

Ref: DCKNR/7049/2020/DM6
Date:  27/11/2020.

From
District Collector
Kannur
To
Dr. Murali Krishna,
Director
MOoFFCC, Regional Office
Bengaluru
Sir,

Sub:- NGT appeal 24 of 2017 (sz) - joint inspection conducted - details called for -

submitting.
Ref:- The Director, MoEFFCC, Regional Office, Bangalore's e- mail dated 23/11/2020.

Kind attention is invited to the reference cited. As instructed, the details regarding
the joint inspection committee report is furnished for the compliance of judgement of the National

Green Tribunal (sz) in appeal no.24/2017 dated 04/11/2020.
1. In the District Disaster Management plan of Kannur published by the Disaster
Management Authority in June 2015; there are specific remaks regarding Ayyankunnu
Gramapanchayat. The whole panchayat area comes under erath quake zone IV, where the
magnitude of the quake may range up to 6 in richter scale. Land slide and soil erosion are
common in this area. In the heavy rainfall of 2018 & 2019, there were land slides.

2. The joint inspection committee had examined the geo - cordinate of the area in which
quarry situated and it is found that a part of quarry belongs to medium hazardous zone and rest of
quarrying area does not belong to hazardous area prescribed in the hazardous zone mapping of
KSDMA i.e, the four sides of the quarry is surrounded by the medium hazardous zone. As per this
mapping, the minimum distance from the hazardous zone area to the quarry is 41 m where as the
maximum distance from hazardous zone from the quarry is 276 m and the quarry is 351 m away
from the hazardous zone. Vibrations from quarry is vulnerable to the people living nearby it.

3. Five copies of hazardous zonation map published by KSDMA in ksdma-kerala.gov.in is

attached for favour of futher action.

Yours faithfully
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